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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No. 153/2023/EZ

Kabiraj Mahapatra ------- ----------------------- --------Applican ts(s)

Versus

The Union of India & Ors. -------------------- Respondent(s)

Affidavit on Behalf of the Opposite Party/Respondent No. 07 State
Environment Impact Assessment Authority (SEIAA)!Odisha

1. Dr. Kailasam Murugesen, IFS, son of late Paramasivam

Kailasam aged 54 years, at present working as Member

Secretary, State Environment Impact Assessment Authority',

Odisha, do hereby solemnly affirm and state as follows.

2. That I am the deponent in this affidavit and I have been duly

authorized to swear this affidavit on behalf of the Opp. Party

No.07 before this Hon'ble National Green Tribunal.

3. That, I have gone through the original application order dated.

17.10.2023 and understood the contents thereof. I am well

acquainted with the facts of the case and the relevant official

records. Any contention, allegation or averment not dealt with

in the present affidavit shall be construed as denied.

4. That, in reply to the averments made in the Para-O 1 to Para-03

of the OA, the deponent humbly submits that the averments are

matters on record and this deponent has no comments to offer.

5. That, in reply to the averments made in the Para-04 to Pat-a-Ll

of the OA, the deponent humbly submits that this is a matter of
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Chikiti in District Ganjam. In the Hori'ble NGT order dated

17.10.2023 in the matter of O.A. No. 153 of 2023 (EZ) titled

Kabiraj MahapatraVrs. Union of India & others, the applicant

has alleged sand is being illegally lifted in Chikiti Tehsil,

District - Ganjam, Siripur area without clearance from State

Environment Impact Assessment Authority (SEIAA), Odisha in

spite of protest by the local villagers of Siripur, Pathargudi,

Brukhyalata locality under the District - Ganjam, Odisha. The

sand is stated to be lifted from the Siripur Sand Quarry over

river "Bahuda" by unknown person/ persons near Nuapada, RT

Circle's Siripada Sand Depot in Chikiti Tehsil. The illegal Sand

Quarry is being operated in Khata No.115, Plot No.130/830 and

Plot No.134/832, R.I. Circle, Nuapada. It is stated that

incidents of illegal sand mining was also published in the local

Newspaper "Sambad (Berhampur Edition)" dated 12.07.2022,

"Navin" dated 25.07.2023, "Nirbhaya Suchana" dated

17.07.2023 regarding illegal lifting of sand from Siripur Sand~

Quarry over river "Bahuda". It is also alleged that the Sand

Quarry is being operated by deploying heavy machineries like

'Hitachi Chain' machine and 'Hiwya' over river "Bahuda".

Considering the allegations made by the petitioner it was

directed by the Hori'ble NGT (Eastern Zone, Kolkata Bench to

constitute a committee comprising of the following Members: -

(i). Senior Scientist, Odisha State Pollution Control Board, (ii).

Senior Scientist, Central Pollution Control Board (iii). Senior

Scientist, State Environment Impact Assessment Authority

(SEIAA), Odisha and (iv) Collector & District Magistrate,

Ganjam, or his representative Officer not below the rank of

Additional District Magistrate (ADM)and also direction that The

Committee shall visit the site and submit its Report with regard
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to the allegations made in the Original Application within three

weeks and submits its report on affidavit. In case violations are

found, the Committee shall recommend penalty as well as

Environmental Compensation and also suggest remedial

measures, if any. In view of the above a committee comprising

the Members i.e. Sri Debabrata Sahoo, ADM, Ganjam, Sri

Sandeep Roy, Scientist- D, CPCB, Kolkata, Dr. Pradeept Kumar

Nayak, Environmental Scientist (SEIAA), Odisha and Er.

Deepak Kumar Sahoo, RO, SPCB, Berhampur and other

officials Sri Baladev Behera, Tahasildar, Chikiti, Sri Biplab

Kumar Sahoo, AES, SPC, Board, Berhampur and Sri Biswanath

Behera, Revinue Supervisor, Chikiti Tahasil were jointly visited

the Siripur Sand Bed on 31.11.2023 and observed the

following points the details are as follows:

i) Environmental Clearance was granted by SEIAA,

vide EC Identification No. EC22BOOI0R155306 dtd.

18.07.2022 in favour of Tahasildar, Chikiti for Siripur

Sand Bed over an area of 12.355 Acres or 5.0 Ha. having

Khata No. 115 over Plot Nos. 130/830, 134/831,

192/832 in village Siripur, Tahasil Chikiti in District

Ganjam for mining of Sand @ 12500 Cum in the 1st Year

pending submission of Annual Rate of Replenishment

Study of the Sand. Subsequently, EC was transferred in

favour of Sri Krupasindhu Muduli on dtd. 09.11.2022

(copy of EC and Transferred EC are enclosed as

Annexure-I).

ii) Regional Officer, SPC, Board, Berhampur has intimated

that Consent to Establish and Consent to Operate have

not been granted for the said sand quarry.
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iii) As per the document submitted by the Tahasildar, Chikiti

vide letter no. 6740 dtd. 29.11.2023 the lease agreement

is yet to be executed with the successful bidder (copy of

this letter is enclosed as Annexure- II).

iv) On the day of inspection, there were no mining activities

at the alleged site. Any type of mining machinery like:

Hyva, JCB, Payloder, Dumpers, Tractors etc. were also

not found in an around alleged mining site.

v) The Revenue Inspector of RI Circle Nuapada was present

identified the Siripur Sand Quarry which is located over

Plot Nos. 130/830, 134/831, 192/832 under Khata No.

115 over an area of 12.355 out of 27.132 Acres.

vi) During visit, the committee members were also interacted

with the local villagers of Siripur. As informed by them

there was no mining activity in the alleged Siripur San .

Quarry since last one year (approximate) but before that

mining was done by DO Builder and ARSS Infra. The

Mining activities is appearing in the Gee-tag photographs

submitted by the petitioner before Hon'ble NGT and the

same is appears in the google earth map also proof of

documents that Tahasildar collected some penalty

amount from DO builder and ARSs Infratech. Averagely,

mining was occurred around 15000 square meter area

inside the Siripur sand bed and 20000 square meter area

of outside and closed to the Siripur sand quarry. The

exact quantity of sand extracted both inside and outside

lease of Siripur Sand Bed was ascertained by Joint

Committee from concerned Mining Officer, Ganjam which

is yet to be submit. Accordingly, the environmental

compensation amount will be calculated.
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x)

vii) There is no pillar posting in the Siripur Sand Quarry area

observed during joint visit.

viii) The water flow of the River Bahuda at Siripur region was

found in lean condition. Sand was found to be extracted

from the Siripur Sand Quarry considered to be illegal

mining as no lease agreement was executed till now.

ix) At the site, Tahasildar, Chikiti has informed that regular

enforcement activity is being conducted in that area to

prohibit the illegal sand mining and its transportation.

Under the enforcement activity, they have collected

penalty from the vehicles engaged in illegal sand

transportation. Detail of penalty collected as furnished by

the Tahasildar, Chikiti year wise from 2021-22, 2022-23

and 2023-24 is enclosed as Annexure- III).

The committee also observed that another sand quarry

namely, Sundarada Birachaitanyapur Sand Quarry, over

an area of 12.355 Acres or 5.0 Ha bearing Khata No. 223, ~

Plot No. 1059 in village Sundarada Birachaitanyapur,

Tahasil, Chikiti, Dist-Ganja in favour of Sri Santosh

Kumar Behera, Lessee is located downstream of Siripur

Sand Quarry. The lessee has obtained necessary

statutory clearance (Mining Plan, EC, Lease Agreement,

and CTE& CTO)for operation of this source.

xi) Environmental Clearance was granted by SElAA, Odisha

vide EC Identification No. EC22B0010R124364 dtd.

30.07.2022 in favour of Tahasildar, Chikiti for Sundarada

Birachaitanyapur Sand Quarry over an area of 5.0 Ha.

having Khata No. 223 over Plot No. 1059 in village

Sundarada Birachaitanyapur, Tahasil Chikiti in District

Ganjam for mining of Sand @ 7000 Cum in the 1st Year
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pending submission of Annual Rate of Replenishment

Study of the Sand. Subsequently, EC was transferred in

favour of Sri Santosh Kumar Behera on dtd. 19.08.2022

(copy of EC and Transferred EC are enclosed as

Annexure-IV) .

xii) Lease agreement was executed with the lessee Sri

Santosh Kumar Behera by the Tahasildar, Chikiti for

Sundarada Birachaitanyapur Sand Quarry on

03.09.2022 for the period of 5 years i.e. from August,

2022 to August, 2027 (copy of lease agreement is

enclosed as Annexure- V).

xiii) Consent to Establish was issued in favour of Sundarada

Birachaitanyapur Sand Quarry vide Board's letter no.

2686 dtd. 08.09.2022 & Consent to Operate was issued

in favour of Sundarada Birachaitanyapur Sand Quarry

vide Board's letter no. 2688 dtd. 08.09.2022 upto

30.11.2023 for mining of Sand @ 7000 Cum (copies of

CTE and CTO orders are enclosed as Annexure-VI).

xiv) It is also observed that the lease area is located one place

as per mining plan record and lease granted some other

places with pillar posting. The Mining Officer, Ganjam

has intimated during the time joint inspection held on

16.02.2024 that very recently the mining plan has been

modified as per DGPS survey but no communication

received at SElAA, Odisha in this regard. So, it is quite

confusion what is the exact lease area of Sundarada

Birachaitanyapur Sand Quarry. But quarry is operated

by lessee in the demarcated area as it is observed during

filed visit. In the Google earth map record and

observation during field visit it can be say that mining
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was occurred averagely 30000 square meter of area of

Sundarada Birachaitanyapur Sand Quarry (i.e.

demarcated area) against the permitted quantity for i=

year 7000 cum in 5.0 ha lease area. The exact quantity of

sand extracted from Sundarada Birachaitanyapur Sand

Quarry lease was ascertained by Joint Committee from

concerned Mining Officer, Ganjam which is yet to be

submit. Accordingly, the environmental compensation

amount will be calculated.

xv) The villagers informed the committee members that DD

Builders and ARSS Companies along with Sri Santosh

Kumar Behera, Lessee of Birachaitanyapur Sand Quarry

were involved in illegal mining from the both Siripur and

Sundarada-Birachaitanyapur Sand Quarry. That was also

reflected in the report of Tahasildar, Chikiti submitted

vide letter no. 6740 dtd. 29.11.2023 (copy attached as

Annexure- VII).

6. That the facts stated above in this counter affidavit are true to

the best of my knowledge and belief which are based on official

records that I believe to be true.

7. That the deponent reserves the right to file further affidavit as

and when necessary.

7

7



VERIFICATION

Verified at Bhubaneswar on this day of -1~-~/AtlL7
that the contents of the above affidavits are true and correct on

the basis of the records maintained by the respondent in the daily

course of its business, no part of it is false and nothing has been

concealed therefore.

Place: Bhubaneswar

Date: 16 MAR lUZ4
SWORN BEFORE ME
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Notes:- The yellow colour porƟon area is Siripur Sand Quarry  and other one is Sundarada Birachaitanyapur sand quarry 
as per mining plan coordinate.  The pink colour area is Sundarada Birachaitanyapur sand quarry where mining acƟviƟes 
occurred there but the right-side yellow porƟon is the actual area for Sundarada Birachaitanyapur sand quarry as per 
mining plan coordinate and no mining occurred there. The blue mark area are the sand extracted area as per 
photographs submiƩed by peƟƟoner before Hon’ble NGT and also it appears in the google earth map. 
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JOINT INSPECTION REPORT OF THE COMMITTEE CONSTITUTED BY
THE HON'BLE NGT, EASTERN ZONE BENCH, KOLKATA IN COMPLIANCE
TO THE ORDER DTD.17.10.2023 IN THE MATTER OA NO. 153/2023/EZ-

KABIRAJ MAHAPATRA VRS. THE UNION OF INDIA & OTHERS.

The Hon'ble NGT, EZB, Kolkata in their Order dtd. 17.10.2023 has constituted a
committee in the matter O.A. No. 153/2023/EZ- Titled Kabiraj Mahapatra Vrs. The Union
of India & others to visit the site and submit its report with regard to allegations made in
the Original Application. The committee comprises of the following members:

i) Senior Scientist, State Pollution Control Board, Odisha.
ii) Senior Scientist, Central Pollution Control Board.
iii) Senior Scientist, State Environment Impact Assessment Authority (SEIAA),

Odisha.
iv] Collector & District Magistrate, Ganjam or his representative Officer not

below the rank of Additional District Magistrate (ADM).

Accordingly in compliance to the aforesaid direction of the Hon'ble NGT, the State
Pollution Control Board, Odisha, Bhubaneswar vide their letter no. 16894 dtd. 30.10.2023
requested Central Pollution Control Board, Kolkata, Member Secretary, SEiAA, Odisha and
the Collector & District Magistrate, Ganjam for nomination of their representatives as per
Order of the Hon'ble NGT. The Regional Officer, State Pollution Control Board, Odisha,
Berhampur was nominated to represent the Committee on behalf ofSPC, Board, Odisha
Cum Nodal Officer vide above referred letter (copy of the letter is enclosed as
Annexure-I). The Collector & District Magistrate, Ganjam nominated Sri Debabrata Sahoo,
ADM,Ganjam as the Committee Member vide letter no. 4142 dtd. 04.11.2023 (copy of the
letter is enclosed as Annexure-H),

Prior to visit to the alleged site a preparatory meeting was held on 16.11.2023
through VCto ascertain the present position of the sand mining quarries such as EC,Lease
status, Consent status etc. During course of discussion, it was decided to provide necessary
documents/ information by the Committee members of their respective departments (as
primary data) prior to conducting of field verification. The proceeding of such meeting has
been communicated by the Nodal Officer vide letter memo nos. 3774, 3775, 3776 dtd.
17.11.2023(Copy enclosed as Annexure-III).

Following documents/information were received from respective members:

a) Environmental Clearance: Environmental Clearance was granted by SEIAA,
Odisha vide EC Identification No. EC22B0010R155306 dtd. 18.07.2022 in favour
ofTahasildar, Chikiti for Siripur Sand Bed over an area of 12.355 Acres or 5.0 Ha.

Page 1 of 5
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having Khata No. 115 over Plot Nos. 130/830, 134/831, 192/832 in village
Siripur, Tahasil Chikiti in District Ganjam for mining of Sand @ 12500 Cum in the
r= Year pending submission of Annual Rate of Replenishment Study of the Sand.
Subsequently, EC was transferred in favour of Sri Krupasindhu Muduli on dtd.
09.11.2022 (copy ofEC and Transferred EC are enclosed as annexure-IV).

b) Consent Status: Regional Officer, SPC, Board, Berhampur has intimated that
Consent to Establish and Consent to Operate have not been granted for the said
sand quarry.

c) Lease status: As per the document submitted by the Tahasildar, Chikiti vide
letter no. 6740 dtd. 29.11.2023 the lease agreement is yet to be executed with
the successful bidder (copy of this letter is enclosed as Annexure- V).

Joint inspection of the alleged site of Siripur Sand Quarry (River Bahuda) over Plot
No. 130/830 & 134/832 (as per Original Application) under Khata No. 115 under Tahasil
of Chikiti was' held on 30.11.2023 to verify allegations made in the Application. During
inspection, the following members were present:

a) Sri Debabrata Sahoo, ADM, Ganjam.
b) Sri Sandeep Roy, Scientist- 0, CPCB, Kolkata.
c) Dr. Pradeept Kumar Nayak, Environmental Scientist (SEIAA), Odisha.
d) Er. Deepak Kumar Sahoo, RO, SPCB, Berhampur

Apart from the constituted committee the following officials were also present:

a) Sri Baladev Behera, Tahasildar, Chikiti.
b) Sri Biplab Kumar Sahoo, AES, SPC Board, Berhampur
c) Sri Biswanath Behera, Revenue Supervisor, Chikiti Tahasil
d) Sri Debaraj Nayak, Revenue Inspector, RI Circle Nuapada

During the inspection the committee members observed the following points:
a) On the day of inspection, there were no mining activities at the alleged site. Any

type of mining machinery like: Hyva, JCB, Payloder, Dumpers, Tractors etc. were
also not found in and around the alleged mining site.

b) The Revenue Inspector of RI Circle Nuapada was present and identified the
Siripur Sand Quarry which is located over Plot Nos. 130/830, 134/831, 192/832
under Khata No. 115 over an area of 12.355 out of 27.132 Acres.

Page 2 of 5
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c) During visit, the committee members also interacted with the local villagers of
Siripur. As informed by them there was no mining activity in the alleged Siripur
Sand Quarry since last one year (approximate).

d) The water flow of the River Bahuda at Siripur region was found in lean condition.
Sand was found to be extracted from the Siripur Sand Quarry considered to be

I

illegal mining as no lease agreement has been executed till now.
e) At the Site, Tahasildar, Chikiti has informed that regular enforcement activity is

being conducted in that area to prohibit the illegal sand mining and its
transportation. Under the enforcement activity, they have collected penalty from
the vehicles engaged in illegal sand transportation. Details of penalty collected as
furnished by the Tahasildar, Chikiti year wise from 2021-22, 2022-23 and 2023-
24 is enclosed as Annexure- V).

f) The committee also observed that another sand quarry namely, Sundarada
Birachaitanyapur River Sand Bed, over an area of 12.355 Acres or 5.0 Ha bearing
Khata No. 223, Plot No. 1059 in village Sundarada Birachaitanyapur, Tahasil,
Chikiti, Dist- Ganjam (Sri Santosh Kumar Behera, Lessee) is located downstream
of Siripur Sand Quarry. The lessee has obtained necessary statutory clearance
(Mining Plan, EC,Lease Agreement, and CTE& CTO) for operation of this source.

g) Environmental Clearance was granted by SEIAA, Odisha vide EC Identification
No. EC22B0010R124364 dtd. 30.07.2022 in favour of Tahasildar, Chikiti for
Sundarada Birachaitanyapur River Sand Bed over an area of 5.0 Ha. having Khata
No. 223 over Plot No. 1059 in village Sundarada Birachaitanyapur, Tahasil Chikiti
in District Ganjam for mining of Sand @ 7000 Cum in the 1st Year pending
submission of Annual Rate of Replenishment Study of the Sand. Subsequently,
EC was transferred in favour of Sri Santosh Kumar Behera on dtd. 19.08.2022
(copy ofEC and Transferred ECare enclosed as annexure-VI).

h) Lease agreement was executed with the lessee Sri Santosh Kumar Behera by the
Tahasildar, Chikiti for Sundarada Birachaitanyapur River Sand Bed on
03.09.2022 for the period of 5 years i.e. from August, 2022 to August, 2027 (copy
oflease agreement is enclosed as Annexure- VII).

i) Consent to Establish was issued in favour of Sundarada Birachaitanyapur River
Sand Bed vide Board's letter no. 2686 dtd. 08.09.2022 & Consent to Operate was
issued in favour of Sundarada Birachaitanyapur River Sand Bed vide Board's
letter no. 2688 dtd. 08.09.2022 upto 30.11.2023 for mining of Sand @ 7000 Cum
(copies ofCTE and CTO orders are enclosed as Annexure- VIII).

j) It is also observed that excess mining might have been carried out from the lease
area of Sundarada Birachaitanyapur River Sand Bed as it appears during field
verification.
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k) The villagers informed the committee members that DD Builders and ARSS
Companies along with Sri Santosh Kumar Behera, Lessee of Sundarada
Birachaitanyapur River Sand Bed were involved in illegal mining from both
Siripur Sand Quarry and Sundarada Birachaitanyapur River Sand Bed. That was
also reflected in the enforcement report of Tahasildar, Chikiti submitted vide
letter no. 6740 dtd. 29.11.2023 (copy attached as Annexure- V).

1) The photographs during the Joint inspection of the alleged site on dtd.
30.11.2023 are attached as below:

Page 4 of 5
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....

Conclusion and Recommendation:

a) The 2nd meeting of the Committee was held on 26th Dec 2023 to discuss the
various issues aroused during inspection and individual's submission.

b) The committee members observed that some illegal sand mining have been
carried out from the alleged site of Siripur Sand Quarry and illegal excess sand
mining from Sundarada Birachaitanyapur River Sand Bed lease area located
downstream of Siripur Sand Quarry. Hence, in order to arrive at a conclusion on
exact quantification of sand illegally extracted from both the sources, the
Committee members unanimously decided to seek the help of Experts from Dept.
of Steel & Mines for calculation of quantity of sand illegally extracted from both
the sources. Accordingly, the Committee members requested RO, SPCB,
Berhampur to move to the Deputy Director of Mines, Berhampur, Ganjam with a
request to assess the quantity of illegal sand mining at the alleged site of Siripur
Sand Quarry and Sundarada Birachaitanyapur River Sand Bed lease area for
calculation of environmental compensation with the help of geologist.

c) Environmental compensation will be calculated based on the report of Deputy
Director of Mines, Berhampur, Ganjam.

d) No further illegal sand mining from the alleged site of Siripur Sand Quarry and
from Sundarada Birachaitanyapur River Sand Bed shall be allowed. Tahasildar,
Chikiti, Ganjam and Deputy Director of Mines, Berhampur, Ganjam shall ensure
this by regular enforcement and surveillance.

e) Final report will be submitted by the committee after quantification of sand
illegally extracted along with compensation amount as necessary compliance.

~o'V"7

(Dr. Pradeept Kumar Nayak)
Environmental Scientist (SElAA), Odisha

)~~
(Sri Debabra~~~·;)

ADM,Ganjam, Chatrapur
(Sri Sandeep Roy)
Scientist- D, CPCB,Kolkata
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Government of India
Ministry of 'Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Orissa)

The Tahasildar
TEHSILDAR CHIKITI
Tahasildar Office, Chikiti -761010

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

2.
3.
4.
5.

6.

7. Name of Company/Organization
8. Location of Project
9. TOR Date

Orissa
N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 18/07/2022

(e-signed)
Sri Susanta Nanda
Member Secretary
SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B0010R155306 File No. - 246389f719-MINB2/04-2022 Date of Issue EC - 18107/2022 Page 1 of 11
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111..

6...~
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

(Constituted under the E~~11~BH6 aAnd' J:B1AHNUti'fiB:ANESWAR
-RF 2J' . ~ 0 icatton 2006 by th M EF
::J, • 1, Unlt-iX. 8hubaneswar.751022. Tel: 0674-3510075 E ~ 0. &.CC. Govt. of India)

. ,-maJl-selaaonssa@gmail.com .

SEIAA File No: 2463891719-MINB2/04-2022

Project: Application of Tahasildar, Chikiti for mining of Sand from Siripur Sand Bed over
an area of 12.355Acres or 5.00Ha in the village- Siripur,Tahasil-Chikiti, District-
Ganjam-Environmental Clearance reg.

Ref: Your online application dated 01.05.2022 for issue of EC vide Fife No:
SIAlOR/MIN/246389/2021

Sir,
This has reference to ,youLolJline.ap'pli~tio~_seeking environmental clearance of

the mining project for mining at. Saf\q f.rgp. Sirip.ur Sand Quarry over an area of

12.355Acres or 5.00Ha in th,.e village,j ",pJIiRur, TCWa,siI::Chikiti, District-Ganjam. The

proposal falls in the cafegory l.(a)-· tM.lmin.9 Q~:',:~ii;reraISl in the schedule of EIA

Notification, 2006 as amended from4ime to-time, Tt'}ft.~p~oposalhas been appraised on

the basis of the documents enclosetfwith.th~~PQlj~ati§lll, such as Form-2, supported by
_.r -,;0> .' ." ~ •

other necessary documents. nameJy the·~f9rrn-1.. PFR, DSR, EMP, Approved Mining

Plan and Checklist.

2. The proposed activities in a.nut-shell as observed are as follows: -

a. This is a proposal for mining of sand from Siripur Sand Quarry lying in the

Bahuda River bed located at village-Siripur, Tahasil-Chikiti, District- Ganjam,

over lease area of 12.355Acres or 5.00Ha.

b. The mine area is a part of the Survey of India Toposheet No. E44A7, E44A8,

E44A11 & E44A12 bounded by Latitude:19°14'13.67" N to 19°14'22.79" Nand

Longitude: 84°29'47.27"E to 84°30'00.89" E.

c. The mining lease is an identified sairat source in the DSR. The Siripur Sand

Quarry sairat source will be leased out under the OMMC Rules,2016 by

~
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Tahasildar, Chikiti to the successful bidder(lessee) on the basis of public auction

for a lease period of 5 years.

d. The mining plan of the mining project prepared has been approved by Deputy

Director of Geology, 010 the Joint Director of Geology, S.Z,Berhampur on

20.07.2020.

e. As per the approved mining plan submitted, it is observed that the mineable

reserve in the lease area is 75300 cum of sand, when extracted upto a depth of

2.5 m. No study of the annual rate of replenishment of sand has been done for

the sairat source which is a pre requisite as per the guidelines of sustainable

sand mining management, issue.Q~·I?Y;tn~-ty1oE.F& CC, Govt. of India, and as per
, '~ .. ~ .._:'

orders dated 13.09.2018 of the Hon'ble'NGT;'

f. The project proponent has also (lot furnish.~d the width of the river, nor the

alignment of the extraction path for sand transp.ortation. As reported by the

tahasildar, a river bridge is at a distance of 1.1OKm away from the mining lease

area.

g. The cluster certificate has been furnished bythe Tahasildar certifying that there

is no other mines located within 500 meters from the periphery of the proposed

mine lease area. As. reporte"g· by'the r.aha~iIQp.I!',thts sairat source is not a part of
- ~'- ...... :..

any cluster. "''' .. 'd'1fi:~;.. ,." ~..' i~'. ,;t: ..;:
h. As per the approved·mjllfn9.v~,' ia~;;t.j ~P;'IS'Q.bserved that sand from the

quarry will be extracted upte ~. depth .dt2~5·meter with annual extraction of sand

not exceeding 25100cum, maximum production capacity during the valid lease

period.

3. .This proposal conforms to the item no. 1(a) in the schedule of EIA Notification,

2006 as amended time to time, and the minor mineral extraction project falls under

Category 82 as the mining lease area is less than or equal to 5ha.

4. The proposal is duly appraised by the SEAC 'in its meeting held on 02.06.2022.

The SEAC have recommended for grant of EC for the project valid upto the lease period

stipulating various conditions.
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5. The Environmental Clearance (EC) is accordingly granted to the proposed activity

of sand mining subject to the following conditions and stipulations. The EC shall take

effect from the date of registration of duly executed lease deed in this regard by the

Tahasildar and shall be coterminous with the expiry of lease period.

6. The Tahasildar, Chikiti who is the lease granting authority in this case is responsible

for monitoring strict compliance of the following conditions of grant of environment

clearance, by the project proponent(lessee).

7. Stipulated Conditions:

7.1 This Environmental Clearance is given with a condition that "maximum depth of
digging of sand shall be 1.25m and maximum quantity of extraction of sand shall
be 12500 cum in the 1sl year; pendlnqsubmission of rate of replenishment study at
site. Rate of replenishment.study -at the site shall be conducted and report shall be
submitted by November, '202~ as. per prescribed method(drone method enclosed
in Annexure}. Village road has tobe capped under proper repair at all time by PP."

7.2 The Project Proponent (I~..ase holclru.) shall inform the SEIAA of any change in
ownership of the miRing lease. ,:~In:~;case,there is any change in ownership or
mining lease is tran~ferrl?d"Jh~n"mJ~'lng 08'eratidn can be carried out only after
transfer of EC as flle't'pr6vi§t~nS'~-QY~t'I'Y~~p~ta, .t t<' 'of EIA Notification, 2006, as
amended from .time to time. 'This EC snail net be transferred without the
permission of SEIAA. ,In case, the lease-Is settled in favour of any lessee, the
permission of SEIAA will b~ takenalonq with the deposit of scrutiny fee.

7,3 The Tahasildar has submitted the cluster certificate of the mines located within
500 meters from the periphery of the proposed mine lease area. This EC is liable
to be cancelled/revoked if the submission on cluster is found to be incorrecUfalse
in future.

7.4 The project proponent has to carry out by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. The detailed methodology for finding the rate of
replenishment study of sand is laid down in the Enforcement & Monitoring
Guidelines for Sand Mining, 2020 issued by the MoEF & CC. Govt. of India. The
finding of the study shall be submitted to SEIAA to assess the actual rate of
replenishment of mined out sand in the lease area. Pending carrying out of the

. tv:!--
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study & submission of the report, this clearance is being granted in an adhoc
manner and is liable to be revoked after one year if satisfactory replenishment
study report is not submitted. The submission of study report of rate of annual
replenishment of sand within one year is obligatory for the project proponent.

7.5 In view of the likely revision of DSR for Ganjam District in future the details of this
minor mineral reserve to be ascertained in the revised DSR.

7.6 In view of the difference commonly found in sand deposits, the determination of
mining lease by local Tahasildar considering the dimensions like average length,
breadth and height of the deposit to be re-ascertained by the Revenue Department
and RQP for final exploitation of sand and higher revenue for the state ofOdisha.

7.7 All the provisions of Sand Policy of Govt. Of Odisha dated 02.09.2021 to be
followed for this sand mining project.

7.8 Revised mining plan shall be prepared.based on essential physical criteria as per
Enforcement and Monitoring Guidelines for. Sand .MiRing, January 2020 of MoEF &
CC, Govt. of India enclosed in Annexure, Layout of Progressive Mine Closure
Plan shall also be incorporated in the revlsedrnininq plan.

7.9 Adequate measures shall be taken to prevent unauthorized mining.
7.10 The project proponent should easy out 'River bed sand mining manually by

engaging local laborers in force to check over exploitation of sand at the source.
7.11 Any change in the plan or quantitytobe prodl:{~e:dshall require prior approval of

SEIAA. The detalled production~.ot:~.abd fro~~e.:lease .area of each year shall be
submitted in tabular farm, aurJng.'suDl'l1lis~t>.rhe.FtoIJlPIJ~nc~report.

7.12 There shall be a 'no wQ(king:zoQ_e; to'ipr-etetf-' ··~'-mbal11<m~nt on both sides, road
or rail bridge in th'e ViCidiiyrJf:~~; :~r""~~ "ffii)t~ke.·~tructure of irrigation or
drinking water project, 6r',ahY';Gros~·" " "JH1'cture.~1'0 % of the width of river
shall be left intact along the emb~{rik"Tieriis. on' both. sides as 'no mining zone'.
Further, no mining shall be '-allowecfwHtiih. 200 rn of any existing structures dam,
weir, water intake structure of irrigation or drinking water project. or any cross
drainage structure. In case of River Bridge, this no mining zone shall extend upto
a minimum stretch of 200 meters from the said bridge and It may extend upto
500 meters in sensitive locations. The lease area shall be accordingly curtailed to
carve out the actual sand mining area within the leasehold. Exact map of the lease
area, and the 'no mining zone' shall be drawn to scale. showing the DGPS
coordinates of all corner points, and the location of the bridge, embankment
extraction route & other structures; and such map has to be submitted to SEIAA by
the project proponent through the Tahasildar within three months of the date of
issue of the EC, The quantum of sand allowed to be extracted will be worked out
on the basis of the actual working area.
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7.13 The lease area and the actual working area shall be demarcated on the ground by
erecting 'durable masonry Iconcrete pillars by the project proponent and
photographs of proof of the same shall be submitted alonq with six monthly
compliance report.

7.14 The project proponent shall take prior statutory and regulatory clearance as
required from the concerned authorities in respect of the project. before carrying
out any operation.

7.15 Mining is not permissible within the water channel or stream flow area. No stream
shall be diverted for the purpose of mining and no natural water course shall be
.obstructed. The mining or any ancillary activity shall not in any way disturb the flow
pattern of the river water during the non monsoon period. There shall be no sand
mining in the river during the rainy season or when there is flow of water in the
river.

7.16 Sand mining operations shall not affect the existing sources for irrigation I drinking
water I industrial purpose.

7.17 The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

7.18 No transportation of the minerals shall ordinarily be allowed on any road passing
through villages/habitations/for~st land without prior explicit permission.
Transportation of minerals through e~sting rural roads can be allowed only by the
concerned Govt. Department/Gram PanchayatlBDO and only after required
strengthening I such that-the carryJng.capacity of road is increased to handle the
sand truck traffic. The project proponent sh~1Ibearthe cost towards the widening
and strengthening of existing publlc roa..d~.'io.case the same' is proposed to be

.used for the project. No lllove;~ftitontan~I~ad:'is allowed on existing village road
. ~""._ .. ~~ ..,.<1'

network without appropriately incfeasrng~lhe carryinp capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRe
Guidelines with respect to complying with traffic congestion and traffic density.
Plying of sand extraction trucks may be allowed on roads I path ways passing
close to schools, temples, hospitals and such other public places only with prior
written permission of competent authority.

7.19 Vehicles hired for transportation of sand from the site should be in good condition
and should have pollution check certificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak
hours.

7.20 The vehicles shall not be overloaded and shall be covered with Tarpaulin. The
Tahaslldar may collect an appropriate road maintenance levy from the lessee as
part of the lease conditions on the basis of quantum of sand transported. and

~
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utilize the proceeds of the lew for proper maintenance of the extraction paths and
roads to prevent their degradation on account of plying of sand trucks.

7 .21 The project proponent shall take all precautionary measures against causing
damage to flora and fauna of the locality. The PP shall plant and nurse to full
establishment a minimum of 100 number of saplings of native tree species along
the approach roads, river banks and in community areas in consultation with the
Gram Panchayat. Photographs of proof showing the plantation shall be submitted
along with compliance report.

7.22 Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

7.23 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

7.24 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions specified above. The year wise
funds earmarked for environmental protection measures shall be kept in separate
account and shall be spent according to .the plan proposed. Year wise progress of
implementation of EMP shall be reported to thE{SEIM, Odisha and OSPCB along
with the compliance-report. .

7.25 All the individual .quarry lessee ~~bGlderp.c2rrimg:. under the Tahasil, Chikiti
jurisdiction shall create a ,c,!mrnfutl,<orum iii~~dJ;dination with the Tahsildar and
contribute funds to it for grading, cemp,acfio'n'and maintenance of haulage road
used for transportation of mineral, plantation of :sq:plir.lgsof native tree species
along the approach roads, river banks and tn community areas in 'consultation with
the Gram Panchayat, etc for prevention of environmental pollution and damage
during mining activity. All mining activity shall be done in scientific manner to
safeguard degradation of environment. All the individual lease holders under the
Tahasil shall implement the EMp as proposed for the project. The Tahasildar shall
ensure the compliance of this condition along with all lease holders of his
jurisdiction.

7.26 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation if any, existing nearby.

7.27 It shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmental
safeguards to the SEIAA, Odisha I spes, Odishal Regional Office of the MoEF&
CC, Shubaneswar, in hard and soft copies on 1st day of January, April, July,
October of each calendar year, failing which EC is liable to be revoked. The
proponent shall upload the compliance report including results of monitored data,
as applicable in the website of the Ministry for monitoring of EC Conditions. The

~

EC Identification No. - EC22B001 OR155306 File No. - 246389/719·MINB2/04-2022 Date of Issue EC - 18/07/2022 Page 7 of 11

32



concerned Tahasildar shall ensure the uploading of EC compliance report in the
parivesh portal by the project proponent.

7.28 At the end of mine closure, the proponent shall immediately remove all the sheds
put up 'in the quarry and all the equipment in the area before closure of the quarry.

7.29 The conditions stipulated in the environmental clearance will be closely monitored
on the ground by the lease granting authority, i.e. the Tahasildar, who shall ensure
that the project proponent submits quarterly compliance reports.

7.30 The concerned Regional Office of the MoEF&CCI SPCS, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEF&CC officer(s)/SPCB
officer(s) by furnishing the requisite data I information I monitoring reports.

7.31 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat IPanchayat Sarnlti IZiI?Parisad /Municipal Corporation I Urban Local
Body ()s the case may be. A Copy-of-the. environmental clearance letter can be
downloaded from the Ministry port~.Uwww.pa~ivesh.nic.in).

7.32 A copy of this Environmental {;Iearance letter-shall be displayed on the website of
the Odisha State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District Industries centre and Collector's Officel Tehsildar's
office for 30 days.

7.33 Project proponent shall obtain Consent to Operate from the OSPCS anc effectively
implement all the conditions stipulated therein. The mining activity shall not
commence prior to obtaining Cons'ent to Establish I Consent to Operate from the
State Pollution Control Hoard.,

7.34 The SEIAA, Odisha may revoke or suspend this EC, if implementation of any of
the above conditions is not' s~~fisfa.qtQry.;The SEIAA, Odisha reserves the right to
alter Imodify the above' conditions or-stipulate any further condition in the interest
of environment protection. . ", '.'

7.35 Concealing any factual informatlon ,or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides attracting penal provisions in the
Environment (Protection) Act, 1986,

7.36 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act,1991 .along with their amendments and rules made there
under and also any other orders passed by the Hon'ble Supreme Court of India!
High Court and any other Court of Law relating to the subject matter.

~
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7,37 This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

7.38 Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of
the National Green Tribunal Act, 2010.

Yours Faithfully.

Memb~t:ry
Memo No /Dt. ".' <

Copy to '» .•;\' I.. ~ ', If . '11.

1. Additional Chief Secretary:For.ests,,'&-.lEnviroQin~llt Dept., Government of Odisha
for information. " '~. ""M$, ~r .~I:"Ij~",;? ,

2. Member Secretary, State ROl!tJil~il~'tJooti-gri!3~;;3rd) 'Odisha. Paribesh Bhawan,
A/118, Nilakantha Nagar.!qUn~t.;,s.,~~h~~a~'l1s~~,fJ'jor'i'hfo~ation. .

3. Member Secretary, SEA~ ..·Ra'flb~.sij Bhawan,·lAI.118 .. Nilakantba Nagar, Unit-VIII,
Bhubaneswar for information.

4. Deputy D.G.Forest., Regior:lal Office (EZ). Ministry of Environment & Forests, A-
31, Chandrasekharpur, Bhubaneswartor inforrnation.

5. Principal Secretary, Revenue andJ?M Department, Govt. of Odisha Bhubaneswar
for information.

6. Collector & DM,Chatrapur,Gapja.rn1 Sub' Collector.Oaatrapur/ Tahasildar,Chikiti for
Information and necessary action.

7. Guard file for recordlWebsite/F?[arjvesh.!.RQr1at·

. ~}:7:;'~~~:;'~>~"~.,,.
Memb~ta;Y-
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Annexure-1

The replenishment study for river bed sand is very essential in order to have a check
on possible over exploitation. It is assumed that the riparian habitat disturbance is minimum
if the replenishment is equal to excavation for a given stretch. It is imperative to have a study
of replenishment of sand material during a defined period for sustainable sand mining. As
per the MOEF&CC, Govt. of India's Enforcement and Monitoring Guideline for Sand Mining,
2020, there are two methods prescribed for the study of rate of replenishment of sand on a
stretch of river bed. These are (1) physical survey of the field by the conventional method
and (2) use of UAV / Drone and other image data processing techniques. The second method
UAVt Drone method is the one which has been found suitable for the above purpose, and
recommended by the ORSAC, Bhubaneswar.

The UAV I Drone method briefly is as follows:
The Drone /UAV is fitted with the advanced camera used for survey purposes. The survey is
conducted using a set of instruments and compatible software to depict the topography of
the study area (the lease area) by utilizing the properly referenced data.

After running the prescribed steps, the software shall automatically generate
orthore.ctified imagery. Ground tru.thing is done at minimum 5 locations spread evenly across
the lease. area by using DGPS instruments. The readings from DGPS instruments are
compared with the Drone Data for accuracy assessment.

The study shall have the details of establishment of bench mark by putting a number
of pillar points and various Ground Control" Points (GCP) at the site, observing by DGPS the
various GCPs for permanent bench marks and control points. The summary of the elevation
data from each session's profile based on the post monsoon survey is mentioned in the
tabular form. A detailed comparison sheet of both pre-monsoon and post-monsoon elevation
data is prepared. Cross sectional depiction of deposition and erosion for each section in pre
and post deposition seasons shall be given.

Drone images are used to recreate highly accurate orthomosaic maps of mining sites
and quarries. Each pixel contains 20 geo tagged information (X, Y), and can be used for
distance and surface measurements. A densifled point cloud can be generated from Drone
images and data. Each point contains geospatial (X,Y,Z) information. It provides an accurate
model of a site for precise volume measurements and visual insights. The drone data is
processed to generate Digital Terrain Model (OTM) and assessment of progressive
volumetric change.

Adequate number of geomatic grade .ground control bench marks (X,Y,Z), depending
on the size of the lease area, are to be maintained permanently around the lease area within
a maximum distance of 500 meters from the lease area for the entire study period. There
should be pre and post monsoon survey to assess the sand replenishment within the study
area.

There are some organizations in Odisha state who are empaneled by ORSAC to
conduct such survey.
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Annexure-2
Essential Physical Criteria As Per Enforcement And Monitoring Guidelines For

Sand Mining. January 2020 Of MoEF&CC. Govt. Of India

1. "No Mining Zone": 1/4the part of the river width
(excluding 3/4the central part of the river width) on
both sides of the river towards the river bank

2.

Mining distance from river bank:
114th of the river width,
But sub' to not less than 7.5 meter

a) Distance between two clusters: 2:2.5 km
b) Area of mining lease area is a cluster: :510 ha.

4. No mining if
a). Upstream: Lease is 1 km from major Bridge and high

ways or 5(x) of the Bridge I public civil structure I
water intakes point subject to lease is located at a
minimum 250 meters distance.
Where x = Span of the bridge.

b) Downstream side:
Lease is 1 km from the major bridge and Highways

Or
10x of the bridge I public civil structure Iwater intake
point
Subject to lease is located at a minimum distance of
500 meter where x = s of the e

5. Mining depth: :5 3 meter (maximum 3 meter)

4.1.1 (Para - k)
Page - 19

4.3 (Para - h)
Page - 23

4.3 (Para - m)
e - 24

6. 4.31 (Para - m)
Page - 24

7. Area for removal of minerals: ~60% of mine lease
area

8. Minable sand per ha. Available for actual mining:
s60 000 MT/Annum

9. Regular replenishment study and replenishment rate

4.3 (Para - s)
Pa e - 25

Signature'rstot Verified
Digitally sign~~~)i Susanta
Nanda ·7
Member SecretaI')(
Date: 7/18/2022~27:28 PM
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I STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

. 5RF-2/1, Unit-Ix, Bhubaneswar-75I 022, Tel: 0674-35) 0075, Email: seiaaodisha@gmail,com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change under

Environment (Protection) Act, 1986)

File No. SIAlORIMIN/292037/2022

~
Dated oq NO\l.Qrmkwr; QDQr2 ..
Bhubaneswar

To
Sri Krupasindhu Muduli
S/o- Sri Jhuria Muduli
At-Ramakrushna Nagar 2nd Lane, Lochapada,
Berhampur, Dist-Ganjam

Sub: Proposal for Transfer of Environmental Clearance of Siripur Sand Bed over
an area of 12.355 acres or 5.00 Ha fu-the village Sirlpur, Tahasil Chikiti in
district Ganjarn, State Odisha from" the .name Tahasildar, Chikiti to Sri~.~,t· '.._
Krupasindhu Muduli -reg. .~. ,.~}. ,~

:,~ < " \. ~

Ref: (i) sc letter no.fEG.idbfirg~a.tl(') ·'~Ct"''B00l'OR.155306 dated 18.07.2022
(ii) Tahasildar ·chiki~i;i~tt~:{'\.~~-:4Vlfisairf!]~aed ·(n.09.2022
(iii) Online Apflicati9it no~r~{)l~/29tq31/2@~2 dtd.23.08.2022

. ",; )i?J--t tt ''""'''t. '7 .

.. ' ~.. ' .. ;.1" . *~:.~':
'. -.~ e, ~', ..

This has reference to your online-ap lication rie. SW-0RfMIN/292037/2022 dated
23.08.2022, wherein you have request(;!d'¥Q'Jiansferf~ftEnvirollI11ental Clearance (EC)
granted by SEIAA, Odisna vide Iefur no.~C; idenf~c1ttion No. EC22BOO1OR 155306
dated 18.07.2022 issued earlier in favour or~WRsildaf~iChikiti, Dist- Ganjam,
2. The application was examined in ~4J.e. State. Environment Impact Assessment
Authority (SEIAA), Odisha in its 95111- meeting-held on ~9, 10.2022 in accordance with the
Para-l l 'of the EIA Notification .. 2006 as amended froh1 lime to time and the following
points are noted;

(i) As submitted by the Tahasildar, it is noted that BC was obtained Siripur Sand Bed
for a period of 5 years in favour of Tahasildar, Chikiti vide the above-mentioned
EC letter under reference. Now, the said sairat source has been leased out by
Tahasildar to the successful bidder (lessee) for a lease period of 5 years. Hence,
the Tahaildar has requested for transfer of Be in favour of Sri Krupasindhu
Muduli, who is the successful bidder in this case for operationalization of the
sairat source under the provision ofOMMC Rules, 2016.

Sir,

(ii) Documents submitted for EC Transfer;
a. Form No.7 for transfer of Environmental Clearance,

~
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II STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

SRF-211, Unjt-IX, Bhubaneswar-751 022, Tel: 0674-35' I007S, Email: seiaaodisha@gmail,com
(A statutory body constituted by Ministry oj Environment, Forest & Climate Change under

Environment (Protection) ACI. 1986)

b. Letter no. 4352/Sairat dated 07.09.2022 of Tahasildar, Chikiti Sri Krupasindhu
Muduli as the successful bidder for Siripur Sand Bed.

c. Cyber Treasury e-challan no 33700E2BEC dated 23.09.2022 for Rs. 2000/-
towards scrutiny fee,

d. Undertaking dated Nil for accepting the terms and conditions in the original
EC.

3. Transfer of Environmental Clearance (EC) of Siripur Sand Bed issued vide
SElAA, Odisha EC Ietter/EC identification no.lEC identification no.
EC22BOOIOR155306 dated 18.07.2022 is allowed in favour of Sri
Krupasindhu Muduli the successful bidder for the said quarry for an annual
extraction quantity of 12500 cum in I" year with the same terms conditions
under which original EC was initially granted and for the same validity
period 5 (five) years subject to -satisfactory compliance to all the stipulated
terms and conditions of EC' along with additional stipulated conditions
mentioned below; ..,"

(i) Undertaking: The PP sh~U submit an undertaking in the Form of an Affidavit in
a non-judicial stamp sta~ng thatthey will Comply with the conditions stipulated
in the original Environrvental Clearance issued for the project vide SEIAA.,
Odisha EC letterlEC identification 00. EC22BOOI ORfs5306 dated 18.07.2022 ..."~ .

(ii) Boundary Demarcation: - The hohndary of the lease area shall be demarcated
on ground at the "i?rojed~cost~ '29):, erecting 1.20 meter (4 feet approx.) high
reinforced c6pcrere~"':il!¥~~~~Y~1f>~til]d, ~cr.: inscribed with its serial number,
distance from pillar, to>1)11t1i'ancke~~.~,Q-~tli.&:atesbyany'empaneled agency of
ORSAC . '1;. , ' ,'''3 ::' " ~~~': '

• ' 'i,~;; <,» "ll:~:s.\Ii;).. ~., ~ -
.. ~ ~ _...J: ..~~~~I'-· ~. •

(iii) Digital Map: -A digital Il!.~p-:(iri'~I~~1frror~.a~as well as PDF version) showing
GPS coordinates of all boundary-pillars: duly countersigned by the Tahasildar

• e-

shall be submitted to SEIAA, Odisha through email atseiaaodishal@.!ffilail.com.
(iv) Intimation of EC transfer: - The copies of the EC transfer order shall be sent to

the Sarpanch(s) of the concerned Gram Panchayatfs), Urban Local Bodies and
relevant other Offices of the Government with a request to display the same for
30 days from the date of receipt.

(v) Tree Plantation! - Compensatory Tree Planting (CTP) shall be carried out with
minimum @lOO trees per Ha. of lease area as per the approved cost norm for
avenue plantations of the State Forest Department. The Project Proponent (lease
holder) shall deposit Rs.2,2S,OOOI- with the respective District Environment
Society for raising 500 plants of native species within 2 years in a suitable
location adjoining to quarry. ctv '

2

38



I STATE ENVIRONMEN! IMPACT A.SSESSMENT AUTHORITY,
.J' . ODISaA-

5RF-2/1, Unit-De, Bhubaneswar-:J51022;,Tel: 0674-35100175, Email: seiaaodisha@gmail,com
~4 statutory body constituted by Ministry oj Environment, Forest & Climate Change under

Environment (Protection) Act, 1986)

4. The above four additional conditions shall be complied with by the lessee before
start of any mining operations. In case, there is a change in the scope of the project, fresh
Environment Clearance shall be obtained.

Ene!: Copy of the Original EC

Copy to
1. Joint Secretary (Environment), ·~1ini~trf..of Environment, Forests and Climate

Change Govt. of India, IndiraParyavaian Bhavan, Jor Bagh Road, Aliganj, New
Delhi-110003 for information. """ .. ; "~j."", ~ ~.~, -'

2, Principal Secretary/Forests §; 'E.p.v.~~~nt'i?~pt., Government of Odisha for
.• i:l~' ; ~. . #linformation, -, < -"'

I ,.' • • ~ •

3, Member Secretary, State PQf1Ltion\~&1np"o('R. ard, Odisha, Paribesh Bhawan,
AlII8, Nilakantha Magar, Unit~R; - ...war fohnfoimation.

4. Additional Principil Conservator mf_' Ret,tional Office (EZ), Ministry of
Environment & Fo'f~sJs, A-3I, -~n.al.!J:tIl;a:s~:Imru for information,

'. t.
S. Chairman, Central ~~pu.tion 1~"~~!:~~t~~~6~1v--,",~uu:,-i..,-{~Complex, East Arjun

Nagar, New Del~knleO~2,
O)C 't _ ~ '.

6. Member Secretary, CGWA;'
'.~~

Sib.gh Road, New Delhi-
1100 II for information.

7, Copy to the Collector/Sub COIJeCtor;~';;\1'i~ln
.. ..~

",. ~
-a~l)._dTahasildar Chikiti for information

and necessary action. .. . --1 • r:t ' .

" . ," \ '
8. Chairman/Member I Member Secretary, SEIAA for information,
9. Chairman, SEAC/Mernber Secretary, SEAC, Paribesh Bhawan, .All 18, Nilak tha

Nagar, Unit-VIII, Bhubaneswar for information.
10. Guard file for record,

3
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~v '(""Q. - v-

OFFICE OF THE EXECUTIVE MAGISTRATE-CUM-TAHASILDAR, CHIKITI

Email: tah_chikiti@yahoo.in

Letter No: - 6f10 Date:- Ja;~JJ~ W'l-J
To

The Addl. District Magistrate
Ganjam , Chatrapur

Sub: -Submission of Compliance report on :O.ANo. 153/2023 EZ.

Sir,
In inviting :a kind reference to the subject cited above, I am to submit

herewith the detail status of lease of alleged Siripur Sand Bed of this Tahasil
and action taken there of to public complaint and Enforcement Activities
conducted under the Nuapada R.(·Circie (or the Year 2021-22, 2022-23 and
2023-24 as per the following details given below.

1.Status Report on Lease of of alleged Siripur Sand Bed with .supporting
document. .

i) The new Sairat Sand Source has been identified at Village- Siripur under
Nuapada Revenue Circle under Tahasil Chikiti of Ganjam District of State of
Odisha vide Letter No. 456 Dated. 04.11.2020 of the Revenue Inspector,
Nuapada as per the following land schedule given below.

Name of Tahasil Name of Khata: Plot No Area' in kissam
Mouza No. Ac.

Chikiti Siripur 115 130/830 12.355 Nadi
134/831 out of (Abada

192/832 27.132
Ajogya
Anabadi)

(ii) The Environmental Clearance (EC). has been granted by the State
Environment Impact Assessment Authority (SEIAAL Odisha,
Btlubaneswar, Ministry of Environment, Forest and Climate Change

. ~epartment 'in favour of the Tahasildar, Chikiti vide SEIAA File No.
V;46389/719-MINB2/04-2022 Date: 18.07.2022 for Leasing out of

Siripur Sand Bed of Revenue Circle- Nuapada under Chikiti Tahasil,
Ganjam District of State of Odishato the successful bidder (Lessee) on
the basis of public auction' for a',-iease period of 05 yrs as per the
following land schedule given below.
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Name of Tahasil Name of Khata Plot No Area in kissam
Mouza No. Ac.

Chikiti Siripur 1:t5 130/830 12.355 Nadi
134/831 out of

L 192/832 27.132

/
(iii) The mining Lease is an identified Sairat Source in the DSRvide Notification
No. SO 3611 (3) Dt. 25.07.2018 of Ministrvof Environment, Forest and Climate
Change Department, Govt. of India and approved by DEIAA, Ganjam on Dt.
21.12.2019.

(iv) The mining Plan of the mining project prepared has been approved by
Deputy Director of Geology, O~; J~int Director of Geology, South Zone,
Berhampur on Dt. 20.07.2020. . .

(v) The Form-F (Intimation to Successful Bidder) has been issued vide this
Office Letter No. 3965 Dated. 19.08.2022 to Sri Krupasindhu Muduli, (bidder
participant No- 04)" S/o- Jhuria Muduli, At-Ramakrushna Nagar- 2nd Lane, near
Mini Bank, P.O- Lochapada, Berhampur- 76io01 with Addl, Charge @ Rs. 275/-
quoted by participant vide this Office Advertisement No. 3161 Dated. 30.06.2022
towards operationalization of Siripur Sand Bed.

(vi) Later Smt. Swapna Behera, W/o- Sri Santosh Kumar Behera of Balajipentho
Sahi, Berhampur- 760002 has filed W.P (C) N.o. 25337 of 2022 before the Hon'ble
High Court of Odisha.

(vii) Smt. Swapna Behera, W/o- Sri Santosh Kumar Behera of Balajipentho Sahi,
Berhampur- 760002 with Addl, Charge @. Rs. 1108/- quoted by participant
(bidder participant No. 03) has been declared as successful bidder as per Order
No. 08 Dated. 06.03.2023 vide W.P (C) No.:25337 of 2022 of the Hon'ble High
Court of Odisha.

(viii) Accordingly Forrn-F (Intimation to Successful. Bidder) has been issued vide
this Office Letter No. 4344 Dated. 03.07.2023 to deposit the Security deposit
amount for an amount of Rs. 78, 89, 603/- only to convey her acceptance to the
Terms and Conditions and to deposit an amount as prescribed under Rule 10(12)
& 13/16(10) & (11)/27 (7) & (9) under the provisions of the OMMC Rules, 2016.

(ix) In the meantime 04 (Four) Months: have already been passed; She failed to
deposit the same in spite of issuing se~.~ral reminders, whereas the Lease Deed
Agreement has not been executed in favour of the Siripur Sand Bed, as the same.-
has not been operationalized so far.
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2. Action has been taken on the public complaint submitted by various
agiencies by this Office and Enforcement activites has been carried out.

3 & 4. Enforcement activities is being contucted by forming Tahasil level
Enforcement squad and Rovalitv, Penalitv & others has been collected at
various places under R.I circle, Nuapada which has been attached herewith at
Annexure -A.

This is for favour of kind information and necessary action.

Yours faithfully

Memo No: b~ I
Copy Submitted to the

information.

Tahasi A f1~lAR
Date: 21"//" W..2--JeHIKI. I tGANJAM)

Sub-Collector, Berhampur for favour of kind

TahaW~
. TAH'AS'.loAR

CHI KIT I tGANJAM}
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Government of India
Ministry of Environment, Forest and Climate Chan;
(Issued by the State Environment Impact Assessme

Authority(SEIAA), Orissa)

The LESSEE
TAHASILDAR CHIKITI
AT- SUNDARADA BIRA CHAITANYAPUR, GP- NUAPADA, TAHASIL-
CHIKITI, DIST- GANJAM -761010

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
t) under the provision of EIA Notification 2006-regarding
:::..

~ "'"'"I.J ..C) . Sir/Madam,
~ i This is in reference to your application for Environmental Clearance (EC)
~ ~

in respect of project submitted to .Ifh·~ SJ;l~A vide proposal number

~ .g SIAlOR/MIN/253435/2022 datect?6 Jan-202.2. The partlculars of the environmental
clearance granted to the proj~ct-~re as below. '-,

~ c:
..C) i '"
c: 1. EC Identification No..~ •q) 2. FileNo.:t: ..... -.B. tl) 3. Project Type.(1)
._ c:- ._

W
'0 tI) 4. Category , ,

~ - 5. Project/Activity InclJding> ~ Schedule No. :. \.l) c: .. ~ .'.... :::.. q) 6. Name of Project < SUNDARADA BIRA CHAITANYAPUR
~

._
EII) :_'RlV.ERSABD BED. OVER AN AREA OFc:c:r 0 c: 5:Q8.1~~.KHATANO: 223, PLOT NO:

g. .g 1059, AT: SUNDARADA BIRA
C. " ::::.. CHAITANYAPUR, TAHASIL: CHIKITI,

a:: ~
DIST: GANJAM, ODISHA OF

1:) TAHASILDAR CHIKITI.
II)c: ::J 7. Name of Company/Organization TAHASILDAR CHIKITI

ItJ 0
C) .a 8. Location of Project Orissa
:::.. '-.. 9. TOR Date N/A:e S
tq: ~lIe The project details along with terms and conditions are appended herewith from page
CL no 2 onwards.._

f

Date: 30/07/2022

(e-signed)
Sri Susanta Nanda
Member Secretary
SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence,

This is a computer generated cover page.

EC Identification No. - EC22B0010R124364 File No. - 253435/213-MINB2I01-2022 Date of Issue EC - 30/07/2022 Page 1 of 12

47

seiaaodisha2022@outlook.com
Text Box
             ANNEXURE-IV



.:

'. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

(Cons1ituted under tne EP Act. 1986 and f'IA NouflCation. 2006 by the MoEF & CC. Govt. of Indta)
5RF.211. Urnl-IX. 8huoancswar-7510n. Tel' 01574-3510075. E-ITlal'·selaaonssa@gmai' com

SEIAA File No: 253435/213-MINB2/01-2022

Project: Application of Tahasildar, Chikiti for mining of Sand from Sundarada Bira
Chaitanyapur River Sand Bed over an area of 12.355Acres or 5.00Ha in the
village- Sundarada Bira Chaitanyapur, Tahasil-Chikiti, District-Ganjam-
Environmental Clearance reg.

Ref: Your online application dated 26.01.2022 for issue of EC vide File No:
SIAlOR/MIN/253435/2022

Sir.
This has reference to your online application seeking environmental clearance of

the mining project for mining of Sand from Sundarada Bira Chaitanyapur River Sand

Bed over an area of 12.~55Acres or 5.00Ha in the village- Sundarada Bira
.' .

Chaitanyapur, Tahasil-Chikiti,' District-Ganjam. The proposal falls in the category 1(a)-

'Mining of minerals' in the schedule of EIA Notiflcatlon. 2006 as amended from time to

time. The proposal has been appraised on the basis of the documents enclosed with the

application, such as Form-2. su~ported by' other:: necessary documents, namely the

form-1, PFR, DSR, EMP, Approved Mining Plan and Checklist.

2. The proposed activities in a nut shell as observed are as follows: -

a. This is a proposal for mining of sand from Sundarada Bira Chaitanyapur River

Sand Bed lying in the Bahuda River bed located at village- Sundarada Bira

Chaitanyapur, Tahasil-Chikiti, District- Ganjam, over lease area of 12.355Acres

or 5.00Ha.

b. The mine area is a part of the Survey of India Toposheet No. 74A17, 74A18,

74A111, 74A112 bounded by Latitude:19°14'09.4" N to 19°14'14.1" Nand

Longitude: 84°30'25.6"E to 84°30'38.8" E.

c. The mining lease is an identified sairat source in the DSR. The Sundarada Bira

Chaitanyapur River Sand Bed sairat source will be leased out under the OMMC

~

EC Identification No. _EC22B0010R124364 File No. - 253435/213-MIN82101-2022 Date of Issue EC - 30/07/2022 Page 2 of 12
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t

Rules,2016 by Tahasildar, Chikiti to the successful bidder(Iessee) on the basis of
public auction for a lease period of 5 years.

d. The mining plan along with the PMCP of the mining project prepared has been
approved by Deputy Director of Geology, 0/0 Joint Director of Geology,

S.Z,8erhampur on 30.04.2021.

e. As per the approved mining plan submitted, it is observed that the mineable

reserve in the lease area is 52194 cum of sand, when extracted upto a depth of

1.5 m. No study of the annual rate of replenishment of sand has been done for

the sairat source which is a pre requisite as per the guidelines of sustainable

sand mining management issued by the MoEF & CC, Govt. of India, and as per
orders dated 13.09.2018 of the Hon'ble NGT.

f. The project proponent has also not furnished the width of the river, nor the

alignment of the extraction path for sand transportation. As reported by the

tahasildar, a river bridge is at a distance of 0.55Km away from the mining lease

area.

g. The cluster certificate has been furnished by the Tahasildar certifying that there

is no other mines located within 500 meters from the periphery of the proposed

mine lease area. As reported by the Tahasildar. this sairat source is not a part of

any cluster.
h. As per the approved mining plan submitted, it is observed that sand from the

quarry will be extracted upto a depth of 1.5 meter with annual extraction of sand
not exceeding 7005cum, maximum production capacity during the valid lease

period.
3. This proposal conforms to the item no. 1(a) in the schedule of EIA Notification,

2006 as amended time to time, and the minor mineral extraction project falls under

Category 82 as the mining lease area is less than or equal to 5ha.

4. The proposal is duly appraised by the SEAC in its meeting held on 01.11.2021.The
SEAC have recommended for grant of EC for the project valid upto the lease period

stipulatingvarious conditions.

EC Identification No. - EC2280010R124364 File No. - 253435/213-MIN82101-2022 Date of Issue EC - 3010712022 Page 4 of 12
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5. The Environmental Clearance (EC) is accordingly granted to the proposed activity

of sand mining subject to the following conditions and stiPulation~. T~e EC shall take /'

effect from the date of registration of duly executed lease deed In this regard by t~

Tahasildar and shall be coterminous with the expiry of lease period.

6. The Tahasildar, Chikiti who is the lease granting authority in this case is responsible

for monitoring strict compliance of the following conditions of grant of environment

clearance, by the project proponent(lessee).

7. Stipulated Conditions:

7.1 This Environmental Clearance is given with a condition that "maximum quantity of
extraction of sand shall be ZQQ.Q.-cUm in the 1s1 year; pending submission of rate of
replenishment study at site. Rate of replenishment study at the site shall be
conducted and report shall be submitted by November, 2023 as per prescribed
method(drone method enclosed in Annexure}. Village road has to be capped
under proper repair at all time by PP."

7.2 The Project Proponent (lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, there is any change in ownership or
mining lease is transferred, then mining operation can be carried out only after
transfer of EC as per provisions of the para 11 of EIA Notification, 2006, as
amended from time to time. This EC shall not be transferred without the
permission of SEIAA. In case, the lease is settled in favour of any lessee, the
permission of SEIAA will be taken along with the deposit of scrutiny fee.

7.3 The Tahasildar has submitted the cluster certificate of the mines located within
500 meters from the periphery of the proposed mine lease area. This EC is liable
to be cancelled/revoked if the submission on cluster is found to be incorrect/false
in future.

7.4 The project proponent has to carry out by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. The detailed methodology for finding the rate of
replenishment study of sand is laid down in the Enforcement & Monitoring
Guidelines for Sand Mining, 2020 issued by the MoEF & CC, Govt. of India. The
finding of the study shall be submitted to SEIAA to assess the actual rate of
replenishment of mined out sand in the lease area. Pending carrying out of the

~

EC Identification No. - EC2280010R124364 File No. - 253435/213-MIN82101-2022 Date of Issue EC _30/07/2022
Page 5 of 12
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study & submission of the report, this clearance is being granted in an adhoc
manner and is liable to be revoked after one year if satisfactory replenishment
study report is not submitted. The submission of study report of rate of annual
replenishment of sand within one year is obligatory for the project proponent.

7.5 111 view of the likely revision of DSR for Ganjam District in future the details of this
minor mineral reserve to be ascertained in the revised DSR.

7.6 In view of the difference commonly found in sand deposits, the determination of
mining lease by local Tahasildar considering the dimensions like average length,
breadth and height of the deposit to be re-ascertained by the Revenue Department
and RQP for final exploitation of sand and higher revenue for the state of Odisha.

7.7 All the provisions of Sand Policy of Govt. Of Odisha dated 02.09.2021 to be
followed for this sand mining project.

7.8 Revised mining plan shall be prepared based on essential physical criteria as per
Enforcement and Monitoring Guidelines for Sand Mining, January 2020 of MoEF &
CC, Govt. of India enclosed in Annexure. Layout of Progressive Mine Closure
Plan shall also be incorporated in the revised mining plan.

7.9 Adequate measures shall be taken to prevent unauthorized mining.
7.10 The project proponent should carry out River bed sand mining manually by

engaging local laborers in force to check over exploitation of sand at the source.
7.11 Any change in the plan or quantity to be produced shall require prior approval of

SEIAA. The detailed production of sand from the lease area of each year shall be
submitted in tabular form during submission of compliance report.

7.12 There shall be a 'no working zone' to protect the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, weir. water intake structure of irrigation or
drinking water project. or any cross drainage structure. 10 % of the width of river
shall be left intact along the embankments on both sides as 'no mining zone'.
Furmer. no mining shall be allowed within 200 m of any existing structures dam,
weir, water intake structure of irrigation or drinking water project. or any cross
drainage structure. In case of River Bridge, this no mining zone shall extend upto
a minimum stretch of 200 meters from the said bridge and it may extend upto
500 meters in sensitive locations. The lease area shall be accordingly curtailed to
carve out the actual sand mining area within the leasehold. Exact map of the lease
area, and the 'no mining zone' shall be drawn to scale. showing the DGPS
coordinates of all corner points, and the location of the bridge. embankment.
extraction route & other structures; and such map has to be submitted to SEIAA by
the project proponent through the Tahasildar within three months of the date of
issue of the EC. The quantum of sand allowed to be extracted will be worked out
on the basis of the actual working area.

~
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7.13 The lease area and the actual working area shall be demarcated on the ground by
erecting durable masonry Iconcrete pillars by the project proponent and
photographs of proof of the same shall be submitted along with six monthly
compliance report.

7.14 The project proponent shall take prior statutory and regulatory clearance as
required from the concerned authorities in respect of the project. before carrying
out any operation.

7.15 Mining is not permissible within the water channel or stream flow area. No stream
shall be diverted for the purpose of mining and no natural water course shall be
obstructed. The mining or any ancillary activity shall not in any way disturb the flow
pattern of the river water during the non monsoon period. There shall be no sand
mining in the river dLlring the rainy season or when there is flow of water in the
river.

7.16 Sand mining operations shall not affect the eXisting sources for irrigation / drinking
water / industrial purpose.

7.17 The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

7.18 No transportation of the minerals shall ordinarily be allowed on any road passing
through villages/habitations/forest land without prior explicit permission.
Transportation of minerals through existing rural roads can be allowed only by the
concerned Govt. DepartmentlGram PanchayatlBDO and only after required
strengthening, such that the carrying capacity of road is increased to handle the
sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be
used for the project. No movement on any road is allowed on existing village road
network without appropriately increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRe
Guidelines with respect to complying with traffic congestion and traffic density.
Plying of sand extraction trucks may be allowed on roads J path ways passing
close to schools, temples, hospitals and such other public places only with prior
written permission of competent authority.

7.19 Vehicles hired for transportation of sand from the site should be in good condition
and should have pollution check certificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak
hours.

7.20 The vehicles shall not be overloaded and shall be covered with Tarpaulin. T·he
Tahasildar may collect an appropriate road maintenance levy from the lessee as
part of the lease conditions on the basis of quantum of sand transported, and

~
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utilize the proceeds of the levy for proper maintenance of the extraction paths and
roads to prevent their degradation on account of plying of sand trucks.

7.21 The project proponent shall take all precautionary measures against causing
damage to flora and fauna of the locality. The PP shall plant and nurse to full
establishment a minimum of 100 number of saplings of native tree species along
the approach roads, river banks and in community areas in consultation with the
Gram Panchayat. Photographs of proof showing the plantation shall be submitted
along with compliance report.

7.22 Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

7.23 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

7.24 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environn:'ental conditions specified above. The year wise
funds earmarked for environmental protection measures shall be kept in separate
account and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along
with the compliance report.

7.25 All the individual quarry lessee holders coming under the Tahasil, Chikiti
jurisdiction shall create a common forum in coordination with the Tahsildar and
contribute funds to it for grading, compaction and maintenance of haulage road
used for transportation of mineral, plantation of saplings of native tree species
along the approach roads, river banks and in community areas in consultation with
the Gram Panchayat, etc for prevention of environmental pollution and damage
during mining activity. All mining activity shall be done in scientific manner to
safeguard degradation of environment. All the individual lease holders under the
Tahasil shall implement the EMP as proposed for the project. The Tahasildar shall
ensure the compliance of this condition along with all tease holders of his
jurisdiction.

7.26 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation if any, existing nearby.

7.27 It shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmental
safeguards to the SEIAA, Odisha I SPCB, Odisha/ Regional Office of the MoEF&
CC, Bhubaneswar, in hard and soft copies on 1st day of January. April, July.
October of each calendar year, failing which EC is liable to be revoked. The
proponent shall upload the compliance report including results of monitored data.
as applicable in the website of the Ministry for monitoring of EC Conditions. The

~
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concerned Tahasildar shall ensure the uploading of EC compliance report in the
parivesh portal by the project proponent.

7.28 At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

7.29 The conditions stipulated in the environmental clearance will be closely monitored
on the ground by the lease granting authority, i.e. the Tahasildar, who shall ensure
that the project proponent submits quarterly compliance reports.

7 ..30 The concerned Regional Office of the MoEF&CCI SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEF&CC officer(s}/SPCB .
officer(s} by furnishing the requisite data I information I monitoring reports.

7.31 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat IPanchayat Samiti IZilaParisad IMunicipal Corporation I Urban Local
Body as the case may be. A Copy of the environmental clearance letter can be
downloaded from the Ministry portal (www.parivesh.nic.in).

7:32A copy of this Environmental Clearance letter shall be displayed on the website of
the Odisha State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District Industries centre and Collector'S Officel Tehsildar's
office for 30 days.

7.33 Project proponent shall obtain Consent to Operate from the OS PCB and effectively
implement all the conditions stipulated therein. The mining activity shall not
commence prior to obtaining Consent to Establish / Consent to Operate from the
State Pollution Control Board.

7.34 The SEIAA, Odisha may revoke or suspend this Ee, if implementation of any of
the above conditions is not satisfactory. The SEIAA. Odisha reserves the right to
alter Imodify the above conditions or stipulate any further condition in the interest
of environment protection.

7.35 Concealing any factual information or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides attracting penal provisions in the
Environment (Protection) Act, 1986.

7.36 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act,1991 along with their amendments and rules made there
under and also any other orders passed by the Hon'ble Supreme Court of India/
High Court and any other Court of Law relating to the subject matter.

M-
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7.37 This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble
Supreme Court of India. Hon'ble High Court. Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

7.38 Any appeal against this environmental clearance shall lie with the National Green
Tribunal. if preferred, within a period of 30 days as prescribed under section 16 of
the National Green Tribunal Act. 2010.

Yours Faithfully,

Memb~
Memo No lOt. _
Copy to

1. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha
for information.

2. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
N118, Nilakantha Nagar. Unit-8, Bhubaneswar for information.

3. Member Secretary. SEAC, Paribesh Shawano N118. Nilakantha Nagar. Unit-VIII.
Bhubaneswar for information.

4. Deputy D.G.Forest.. Regional Office (EZ), Ministry of Environment & Forests. A-
31, Chandrasekharpur, Bhubaneswar for information.

5. Principal Secretary, Revenue and OM Department, Govt. of Odisha Bhubaneswar
for information.

6. Collector & DM,Chatrapur,Ganjaml Sub Collector, Berhampurl Tahasildar,Chikiti
for Information and necessary action.

7. Guard file for recordlWebsite/Parivesh Portal.

Mem~ry
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Annexure-1

The replenishment study for river bed sand is very essential in order to have a check
on possible over exploitation. It is assumed that the riparian habitat disturbance is minimum
if the replenishment is equal to excavation for a given stretch. It is imperative to have a study
of replenishment of sand material during a defined period for sustainable sand mining. As
per the MOEF&CC. Govt. of India's Enforcement and Monitoring Guideline for Sand Mining.
2020, there are two methods prescribed for the study of rate of replenishment of sand on a
stretch of river bed. These are (1) physical survey of the field by the conventional method
and (2) use of UAV / Drone and other image data processing techniques. The second method
UAV/ Drone method is the one which has been found suitable for the above purpose. and
recommended by the ORSAC, Bhubaneswar.

The UAV I Drone method briefly is as follows:
The Drone /UAV is fitted with the advanced camera used for survey purposes. The survey is
conducted using a set of instruments and compatible software to depict the topography of
the study area (the lease area) by utilizing the properly referenced data.

After running the prescribed steps, the software shall automatically generate
orthorectified imagery. Ground truthing is done at minimum 5 locations spread evenly across
the lease area by using DGPS instruments. The readings from DGPS instruments are
compared with the Drone Data for accuracy assessment.

The study shall have the details of establishment of bench mark by putting a number
of pillar points and various Ground Control Points (GCP) at the site, observing by DGPS the
various GCPs for permanent bench marks and control points. The summary of the elevation
data from each session's profile based on the post monsoon survey is mentioned in the
tabular form. A detailed comparison sheet of both pre-monsoon and post-monsoon elevation
data is prepared. Cross sectional depiction of deposition and erosion for each section in pre
and post deposition seasons shall be given.

Drone images are used to recreate highly accurate orthomosaic maps of mining sites
and quarries. Each pixel contains 20 geo tagged information (X, Y), and can be used for
distance and surface measurements. A densified point cloud can be generated from Drone
images and data. Each point contains geospatial (X.Y,Z) information. It provides an accurate
model of a site for precise volume measurements and visual insights. The drone data is
processed to generate Digital Terrain Model (DTM) and assessment of progressive
volumetric change.

Adequate number of geomatic grade ground control bench marks (X,Y,Z), depending
on the size of the lease area. are to be maintained permanently around the lease area within
a maximum distance of 500 meters from the lease area for the entire study period. There
should be pre and post monsoon survey to assess the sand replenishment within the study
area.

There are some organizations in Odisha state who are empaneled by ORSAC to
conduct such survey.

EC Identification No. - EC22B0010R124364 File No. - 253435/213-MINB2/01-2022 Date of Issue EC - 30/07/2022 Page 11 of 12
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Annexure-2

Essential Physical Criteria As Per Enforcement And Monitoring Guidelines For
Sand Mining. January 2020 Of MoEF&CC, Govt. Of India

51. .. Ess.entiatC.rIteria , Reference
No.

. ~. ... '..~
.'

- ,
.:. ;

._
:..::"" . "_ . ._ ~ . _ ,

. .

1. "No Mining Zone": 1/4the part of the river width 4.1.1 (Para - e) I(excluding 3/4the central part of the river width) on Page - 16
both sides of the river towards the river bank

2, a) Distance between two clusters: 2:2.5 km 4,1.1 (Para - k)
b) Area of mining lease area is a cluster: S10 ha. Page - 19 I
c)

3. Concave River Bank: No extraction of sand
4, No mining if 4,3 (Para - h)

a) Upstream: Lease is 1 km from major Bridge and high Page - 23
ways or 5(x) of the Bridge I public civil structure I
water intakes point subject to lease is located at a I

minimum 250 meters distance.
Where x = Span of the bridge.

I b) Downstream side:
Lease is 1 km from the major bridge and Highways

Or
10x of the bridge I public civil structure Iwater intake
point
Subject to lease is located at a minimum distance of
500 meter where x = span of the bridge

5. Mining depth: s 3 meter (maximum 3 meter) 4.3 (Para - m) IPage - 24

6. Mining distance from river bank: 4.31 (Para - m)I 114th of the river width, Page - 24
IBut subject to not less than 7.5 meter

7. Area for removal of minerals: S60% of mine lease 4.3 (Para - s) Iarea Page - 25

8. Minable sand per ha. Available for actual mining:
S60 000 MT/Annum

9. Regular replenishment study and replenishment rate

EC Identification No. - EC2280010R124364

Signature ·tilOt Verified
Digitally Signe-lt;JI Susanta
Nanda Y
Member SecretalJj
Date: 7/30{2022~13:21 AM

Date of Issue EC - 30/07/2022 Page 12 of 12File No. - 253435/213-MIN8210 1-2022
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

ODISHA, BHUBANESWAR .
. d th EP Act 1986 and EIA Notification 2006 by the MoEF & ee. GOY!.of India)(Constituted un er e. '. . . @ '1

5RF-2/1, Unit-IX, Bhubaneswar-751022. Tel: 0674-3510075. E-mall-selaaonss-a gmal.com

Letter No 522~J&'IMI
File No. SIAlORIMIN/286934/2022

tn. i.~,02; ?JJZ!)_

To

\
Sri Santosh Kumar Sehera
S/o-Late Madhab Behera
At-Balaji Pentho Street, Ps-Bada Bazar
Tahasll-Berhampur,
Dist-Ganjam, Pin-760004

Sub: Proposal for Transfer of Environmental Clearance of Sundarada
Bira Chaitanyapur River Sand Bed over an area of 12.35 acre or 5.00 ha. at
vinage Sundarada Bira Chaitanyapur under Tahasil Chikiti of District Ganjam,
Odisha from the name Tahasildar, Chikiti to Sri Santosh Kumar Behera-Reg.

Ref: (i) EC letter nO.EC22B0010R124364 dated 30.07.2022
. (ii)Your letter no. 3482/Sairat dated 30.07.2022
(iii) Online proposal No. SIAlOR/MIN/286934/2022 dtd.03.08.2022

Sir
Kindly refer your online application on dated 03.08.2022, wherein you have

requested for transfer of environmental clearance granted by SElAA, Odisha vide letter

no. EC22B0010R124364 dated 30.07.2022 issued earlier in favour of Tahasildar, Chikiti,

Dist-Ganjam.

As submitted by the Tahasildar, it is noted that EC was obtained for Sundarada

Bira Chaitanyapur River Sand Bed for a period of 5 yearsin favour of Tahasiladr, Chikiti,

vide the above mentioned EC letter under reference. Now, the said sairat source will be

leased out under the OMMC Rules,2016 by Tahasildar to the successful bidder (lessee)

for a lease period of 5 years. Hence, the Tahaildar has requested for transfer of EC in

favour of Sri Santosh Kumar Sehera, Successful Bidder under the provision of OMMC

Rules, 2016 for operationalization of the sairat source.

The proposal was registered in PARIVESH Portal on dated 03.08.2022 with

required documents and the Authority decided on its meeting held on 12.08.2022 that EC

be transferred favour of Sri Santosh Kumar Behera as recommended by Tahasildar and

~ 1
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conditions on half yearly basis.

the new Project Proponent has to submit the detailed compliance report on all EC
t·

The SEIAA has no objection for transfer of environmental clearance accorded by

SEIAA's letter no. EC22B0010R124364 dated 30.07.2022 in the name of Sri Santosh

Kumar Behera with the same terms and conditions under which prior environmental

clearance was initially granted and for the same validity period subject to satisfactory

compliance to all the stipulated terms and conditions of EC along with the specific

conditions mentioned below:

1) The project proponent has to carry out by engaging appropriate consultant, a
study of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. As per the MOEF&CC, Govt. of India's Enforcement
and Monitoring Guideline for Sand Mining, 2020, there are two methods
prescribed for the studyof rate of replenishment of sand on a stretch of river bed.
These are (1) physical survey of the field by the conventional method and (2) use
of UAV / Drone and other image data processing techniques. The second method
UAVI Drone method is the one. which has been found suitable for the above
purpose, and recommended by the ORSAC, Bhubaneswar and There are some
organization in Odisha state who are empanel by ORSAC to conduct such

survey. The details of UAV I Drone method is attached a separate sheet. The

finding of the study shall be submitted to SElAA to assess the rate of
replenishment of mined out sand in the lease area.

2) Pending carrying out of the study & submission of the report, this clearance is

being granted in an adhoc manner and is liable to be revoked after one year i.e.

after November, 2023 if satisfactory replenishment study report is not submitted.

The submission of study report of rate of annual replenishment of sand within one

year is obligatory for the project proponent.

3) The PP is allowed to extract provisionally 7000 cum of sand, in the pt year. In

case any change is proposed in the scope and limit of the project, the project

proponent shall obtain fresh prior environmental clearance.

4) The Environmental Management Plan(EMP) shall be created for individual lease
and the fund shall be kept in a single account and be implemented by the
concerned Tahasildar to ensure the compliance with environmental conditions
specified for grading, compaction and maintenance of haulage road, provision of
water spray on the village road to control particulate matter (dust particles)
pollution in surrounding air during transportation from the quarry, and provision of
thick, multilayer and a continuous green belt around the lease area excluding the
entry and exit gate for prevention of environmental pollution and noise during

V 2
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mining activity. All mining activity shall be done in scientific manner to safeguard
degradation of environment. All the individual lease holders of the Tahasil shall
implement the EMP as proposed. The Tahasildar shall ensure the compliance of
this condition along with all lease holders of his jurisdiction.

5) The project proponent shall submit the real time photographs (geo-coordinate) of

sand bed area, plantation activity (Le. with mentioning no. of species and its

survival rate), photographs during data collection for replenishment study of sand

bed both pre and post monsoon period.

6) The project proponent shall submit half yearly compliance report of EC conditions

with mentioning yearly production, replenishment rate of sand and geo-coordinate

photographs of demarcated lease area and with details compliance of

Environmental Management Plan s(EMP).

~ Yours faithfully,

Memb~ry
Memo No'5'2QS/~\M lOt. t.9·O~·2.0'22
Copy to 7

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New
Delhi-110003 for information.

2. Principal Secretary, Forests & Environment Dept., Government of Odisha for
information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Shawan,
AJ118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (El), Ministry of
Environment & Forests,' A-31 , Chandrasekharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Soard, CSO-cum-office Complex, East Arjun
Nagar, New Oelhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, ManSingh Road, New Delhi-
110011for information .

7. Copy to the Collector ISub Collector, Ganjam and Tahasildar, Chikiti for
information and necessary action.

8. Chairman/Member I Member Secretary, SEIAA for information.
9. Chairman, SEAC/Member Secretary. SEAC, Paribesh Bhawan, Al118, Nilakantha

Nagar, Unit-VIII, Bhubaneswar for information.
10. Guard file for record.

.~

Memb~
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SAND LEASE AGREEMENT DEED

THIS INDENTURE MADE THIS DAY OF September, 2022 between, the Government of
Odisha, represented through the Tahasildar, Chikiti in the District of Ganjam (here in after
called the COMPETENT AUTHORITY)

AND

Sri. Santosh Kumar Behera, Aged about 52 years, S/o: Late Madhab Behera, by profession:
Business, by caste: Dhoba at present residing of Near Gramyadevi Mandir, Balajipentho
street, Po: Berhampur, ·P.S: Berhampur Sadar of District Ganjam in the state of Odisha.PIN:
760002, Adhar Card No: 9892 0863 1946, Mobile No: 9438027333· (Here in after called the
lessee which expression shall there the context to admit be deemed to include this
Heirs, Executors, Administrators, Assigns) of the other part.)

-PART-l-

1. SAIRATCASE LETTER NO.
2. NAMEOF THE QUARRY
3. LEASE PERIOD
4. AGREEMENT PERlOD
5. Locality of the quarry

: .4118/26.08.2022
Sundarada Birachaitanyapur River Sand Bed

August 2022 to August 2027
5 years
S.B. Chaitanyapur, 'Chikiti

Mouza Khata no. Plot no. Kissam Total Area Area leased as per
( in Acrs.) Mining Plan

approved (in
Acz:~.l

Sundarada Bira 223 1059 Rivet 12.355 Acrs.

I
12.355 Acrs. -IChaitanyapur Out of 18.095

I Acrs I I
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( 2 )

6. MINIMUMGUARRANTEEDQUANTITY(YEARWISE (AS PER MINING PLAN):
PER YEAR 7005 Cum. 2022-2023 TO 2026-2027

7. Rate of Royalty offered by the lessee Rs. 34,76,704/- In words {Rupees thirty four

lakhs seventy-slx thousand seven hundred four) only for the year 2022-2023, Rs.

52,11,656/- In words {Rupees fifty-two lakhs eleven thousand six hundred fifty-

six) only for the year 2023-2024, Rs. 52,11,656/- In words {Rupees fifty-two lakhs

eleven thousand six hundred fifty-six) only for the year 2024-2025, Rs. 52,11,656/-

In words {Rupees fifty-two lakhs eleven thousand six hundred fifty-six) only for the

year 2025-2026, Rs. 52,11,656/- In words {Rupees fifty-two lakhs eleven thousand

six hundred fifty-six) only for the year.2026-2027 and Rs. 17,41,752/- In words

{Rupees seventeen lakhs forty-one thousand seven hundred fifty-two) only for April

2027 - August 2027.

WHEREAS the Registered Qualified Person of RQP list provided by Director of Mines of

Odisha, Bhubaneswar has prepare~ -.the mining plan· of the Sairat source namely

SUNDARADA BlRACHAITANYAPUR RIVER SAND BED in favour of Sri. Santosh

Kumar Behera, of village: Berhampur which has been approved by the Deputy Director

of Geology vide Letter no: 448/SZ, dated: 30.04.2021 and Environmental Clearance has

been approved vide letter no: 253435/213, dated: 30.07.2022 of the SErA, Odisha

Bhu baneswar

PART-2 -

1. This Lease agreement is not transferable. .
2. The minor mineral other than for wl)i~h thelessee is confirmed shall not be removed

from the lease area. .
3. The lessee has paid Rs. 34,76,704/- In words {Rupees thirty four lakhs seventy-

six thousand seven hundred four) only for the year 2022-2023, towards royalty.
4. The lessee shall pay to State Government surface rent and dead rent the execution

of the lease-deed for the remaining period of the year and thereafter pay such yearly
rent on or before the 15th January of every year.

5. The lessee shall pay dead rent for the remaining period of the year within a fortnight
of the execution of the lease-deed and thereafter pay yearly dead rent on or before
the 15th January of every year. An account of the royalty payable by him shall be
kept by the competent authority and as soon as (he royally payable by him become
equal to or in excess of the dead rent' already paid by him, he shall -rernove the
minor minerals only after payment of the royalty. Advance deed rent paid by him
shall be deemed to have been merged into the amount of royalty he was liable to
pay.

6. The lessee shall pay to the Government compensation for all demerge mjuries or
disturbance which has been caused by him in the courses of operating the lease
and shall indemnify Government against all claims which may be made by third
parties in respect of such damage, injury of disturbance.

7. Quarrying operations shall commence within three months from the date of
execution of the lease agreement. The lessee shall thereafter carry on quarrying in a
proper, skilful and workman-like manner.

8. If the lessee does not work upon the quarry for a continuous period of six months.
the lease shall be liable to be cancelled, unless prior permission has been granted
for such stoppage by the Competent Authority on reasonable grounds.

~ Atj_yV
compet~~ty

Chikiti, ~Gm.)

/
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9. The lessee shall allow reasonable facilities of access to other bona fide
concessional'ies.

10. If any minor mineral not specified in the lease is discovered in the leased
area, the lessee shall report it forthwith to the Competent Authority and the
Director. The lessee shall not win or dispose of any such minor mineral without
obtaining a proper lease or permit or permission of the Competent Authority in
writing. If he fails to apply for a lease or permit to extract the newly discovered
minor mineral within three months from the date of the discovery or if he declared
his intention not to work upon the minor mineral, the Competent Authority may
grant lease or permit in respect of that minor mineral to any other person after
observing the procedure prescribed in these rules for the purpose. Provided that if
the mineral discovered is not a minor mineral, the lessee shall not be entitled to any
preference for the purpose of obtaining lease for the new mineral. bv reason only of
the lands being included in his earlier lease for extraction of minor mineral.

11. The lessee shall hot carry on or allow to be carried on, any quarrying operation at
any point within a distance' of-
(a) One hundred meters from any Railway line' (except under and in accordance

with the writer permission of the Railway Administration concerned). National
Higway, State Highway, Monuments, Heritage Sites of any Reservoirs; or

(b) Within a distance of fifty meters from any tank, canal, road (other than a
National or State Highway' or other public works or building or inhabited sites),
except under and in accordance with the previous permission of the Collector.
The Railway Administration or the Collector as it or he may specify

12. The State or Central Government shall have right to construct any road, railway or
canal, reservoir or to lay electric or telephone lines in or over the lands held under
the lease.

Provided that the lessee shall be given, at least sixty days prior notice before the
right is exercised and the area thus utilized shall excluded from the area held under
lease.

13. The lessee may erect on the area granted to him any building and structure
required for the purpose of quarrying operations, provided he does not offend any
lawful orders issued by the office of authority competent to issue such orders.

14. The lessee shall, at his own expense, erect and at all times. maintain and keep in
good condition boundary" marks and pillars necessary to delineate the leased area.

15. The lessee shall obtain permission of the competent authority of the Forest
Department, Odisha to carry on any operation in forest area.

16. The lessee shall abide by 'the provision of all laws for the time being (Z', force, relating
to the working of quarries and matters affected the safety, health and convenience
of the persons employed for quarrying and of the public. He shall also obey all
existing law of way, water and other easements, and shall not use power cutters and
other machinery in case of the laterite quarries.

17. The lease holder shall keep correct monthly account of minor minerals quarried and
dispatched and shall furnish a quarterly return in Forrn-T and annual return in
Forrn-W to the Competent Authority and the Director.

18. The lessee 'shall afford reasonable facilities fOJ inspection of the ...juarries in the
leased land, accounts and records pertaining to working of lease to the Competent
Authority and Director or any other officer authorized by any of them. Such officer
may issue direction to prevent wasteful extraction of minerals and to ensure
observance of the provisions of rule and specify the time limit not exceeding thirty
days within which the direction shall be complied with. If the lessee does not allow
the inspecting officer reasonable facilities for inspection or fails to comply with the
directions within the specified time limit, the Competent Authority may forfeit the
whole or part of the security deposit paid by the lessee or impose penalty not
exceeding rupees five thousand only and may cancel the lease and forfeit the
security deposit.

./' ~"''''--k'\r #(D--<.
Lessee /' \~ "\IV

Competent Autho ty C1 -
Tah;') ~~

Chi~iti. (Cim.)
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19. All accidents involving injury or loss of life or loss or damage to property shall be
reported forthwith to the Collector of the District.

20. If any Government dues payable under the lease agreement remain unpin for one
month beyond the date fixed in the lease agreement for such payment, the
competent authority or any officer authorized by him may enter into the leased area
and distain all or any of the minor minerals or other movable property and may
dispose of such of the distained minor minerals or property as will be sufficient for
satisfaction of the Government dues all costs and expenses occasioned by the non-
payment there. If any such Government dues remain unpaid over two months
beyond the date fixed in the lease agreement for such payment, the Competent
Authority may determine the lease, and take possession of the leased area or re-
entry without prejudice to such action as may be taken under the provisions of the
Odisha Public Demands Recovery Act, 1962 for recovery of such dues.

21. The Controlling Authority shall have the right to pre-emption at current market
rates over all minor minerals extracted or collected by the lessee and shan be
indemnified by the lessee against the claims of my third party in respect of such
minerals.

22. The lessee shall remove all minor minerals quarried before the end of the lease
period or of its determination, if it is determined earlier, and all other materials and
structures within such reasonable period not exceeding two months or as the
Competent Authority may allow. All minor minerals materials, machineries, building
and other structures, left in the leased area after the date-line fixed or time allowed
by the Competent Authority may dispose of such property by public auction and
credit the sale-proceeds to Government account with the approval of Controlling
Authority. •

23. If any major mineral is found in the area in course of quarrying of minor minerals
the lessee shall intimate in writing the fact to the Competent Authority forthwith
and the lease shall be terminated without payment of any compensation to the
lessee.

24. The lessee shall ensure proper maintenance of hill slopes so as to prevent major
erosion and observe all such safeguard as provided as provided in the Mines Act,
1952 and the rules and Regulations framed there under from time to time.

25. The quarry -owner shall carry out mining' activities with appropriate environmental
safeguards and shall take such steps-for reclamation and rising of plantations in the
lease area as prescribed in Rules 29 to 37 of the Granite Conservation and
Development Rules, 1999. .

26. The Lessee shall keep the Government indemnified .Irom any liabiluy , compensation
damage etc. arising out of his acts or omissions as a lessee during the subsistence
of the lease.

27. No rejected/ off grade major minerals shall be removed on payment of royalty as
minor minerals, under these rules.

28. If the land leased out is a private land, the lessee shall pay such just and reasonable
compensation as may be .agreed upon between the lessee and the owner of the land.

29. The Competent Authority may includes such other conditions in the lease
agreement with the approval of the Controlling Authority,

30. The lessee shall abide by the provisions of the Mines act, 1952 and rules and
regulations framed there under, the Explosives Act, 1884 and rules made there
under for development of the source of minor minerals in workman like manner and
for avoidance of any danger arising out of such winning of minor mineral.

3l. If any change made in the rule of any other guidelines made or condition requires to
be observed as per the decisions of the Govt. shall be binding on the part of the
lessee.

32. The lessee shall also pay the dues if any arises at later state due to wrong
computation or otherwise of payable amount within fifteen days of intimation in this
regards.

\ •. rlV
Competent AU'X,?i{ri&w

T_~~iJr
Chi¥.ltl. (Gm.)
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33. In case the actual extraction exceeds the minimum guaranteed quantity,. ~uch

mineral may be removed from the lease area onl?, after paymer:t of additional
charge, royalty and contribution to the District Mineral Foundation on pro-rata
basis.

34. As per Odisha Minor Mineral Concession (A.mendment) Rule 2? 16 at 43 (2), "the
date of commencement of the period for which a quarry lease IS granted shall be
date on which a duly executed deed is registered", In this regard Additional District
Magistrate, Ganjam, Chatrapur in his letter no: 1779 /(Rev-XXV-6~2/20 l~), da~ed
5th January 2018 have clarified .OMMCRules 2016. at 43(2) and intimated pending
receipt of approval from- Govt. Hence it may be allowed extension of quarry lease
period for the balance period 2020-21 to 2022-23 after due permission of the
appropriate authority for. these sources in order to make them operational by the
lessee following OMMC Rules".
PART- 111-Liberties, power and privileges to be exercised and enjoyed by the

lessee
1. To enter upon and use the land, described in Part-I of the Schedule during the term

hereby demised to carry on all operations necessary for extraction, collection,
stacking, processing, transport and disposal of minor minerals/ mineral leased in
natural or in processed/ converted from.

2. To make road, tram ways, install machineries, lay electric and telephone line, on
and over the said lands.

3. To use water from stream, water courses and springs in and upon the said lands in
natural state or by means of impounding with the written permission of the
Collector of the district.

PART-IV-Restrictions and conditions as to the exercise of liberties, powers and
privileges in Part-II . , .

1. No land shall be used for surface operations if objection is raised by the competent
authority or the Collector ofthe district to the effect that use of the land will be
determental to public interest.

2. The lessee shall not cut or injure any tree in the leased area failing within
Reserved/Protected forest without prior permission of the Divisional Forest Officer
or the Officer authorized by him in this behalf and upon payment of royalty and fees
for compensatory a forestation as may be specified. ,,-. ) .- ~ ...

PART-V-Liberties, power and privileges Ire~e-i"(ted·~o'the State Governement

The state Government or any officer, or persons authorized by ir in that behalf has the
liberty and power to enter into and upon the leased area to carry on any operation in
connection with survey, sampling, testing, quarrying, processing stacking and
transportation of minerals as may be deemed necessary.

PART-VI-Provision regarding rent and r~

1. The lessee shall, during the subsistence of this lease pay to Government royalty in
respect of any minor mineral removed by him from the leased area at the rates
prescribed in Schedule-If and surface rent/ dead rent at the rate prescribed in
Schedule-I

2. All payments relating to'rents, royalties, fees etc.
shall be paid to the State Government free from
Treasury, Sub-Treasury and in such manner as
prescribe.

3. For the purposes of the computing the royalty, the lessee shall keep correct account
of the mineral produced, stacked and removed from the lease area and submit a
return to the competent authority and direction in prescribed Forrn-W.

4. The lessee shall pay royalty in advance and the differential amount, if any, on
computation shall be paid by the end of first fortnight of each half-yearly period
during the subsistence of lease.

5. The lessee shall pay surface rent in advance and not later than thfl151h January
and the 15th July of each year.' ~

/' t";,,J·(<\,-, Ie f') ~ VI\...-Lessee \ I ... , I.:-::''{ \,,,I.A_ Comoetent Au tiW-
Taha ,VI

Chiklti.1Gm.)

as provided under these rules
all deductions, at the District
the competent authority may

65



( 6 )
)

-STIPULATED CONDITION-

1. This Environmental Clearance is given with a condition that "Maximum extraction
of sand allowed is 10.000 cum in the 1st year & maximum depth of digging allowed
10 meter. Rate of replenishment study report shall be submitted with a year.

2. The project proponent has to carry out by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the field to know that quantum of volume of sand
deposited/replenished & extracted in the mining lease area comparison of both pre
monsoon & post monsoon elevation data shall be included in the study report. The
replenishment rate of sand may be calculated by using the volumetric survey
method or any other methods as laid down in Enforcement & Monitoring Guidelines
for Sand Mining, 2020 issued by the MoEF & CC, Govt. of India. The finding of the
study shall be submitted to SElAA to assess the rate of replenishment of mined out
the sand in the lease area. Pending carrying out of the study & submission of the
report, this clearance is, being granted in an adhoc manner and is liable to be
revoked after one year i.e. 15th October, 2022 if satisfactory replenishment study
report is not s submitted. The submission of study report of rate of annual
replenishment of sand within one year is obligatory for the project proponent.

3. That project proponent should carry out River bed sand mining manually engaging
local laborers in force to check over exploitation of sand at the source.

4. Ant changes in the plan or quantity to be produced shall require prior approval of
SEIAA. This EC shall not be transferred without the permission of SEIAA. In case
the lease is. settled infavour of any lessee, the permission of SElAA will be taken
along with the deposit of scrutiny fee.

5. There shall be no working zone to protect .the embankment on both sides road or
rail bridge in the vicinity, if any, dam, Weir, water intake structure of irrigation or
drinking water ·project or any cross drainage structure 10% of the width of river
shall be left intact along the embankment on both side as no mining zone. Further
no mining shall be allowed 200m of any existing structures dam, weir, water intake
structure of irrigation or drinking water project or any cross drainage structure. In
case of River Bridge thi~ no mining zone shall extend up to a minimum stretch of
200m from the bridge and it may extend up to 500m sensitive loc .iuon. The lease
area shall be accordingly curtailed to carry out the. actual sand rnirung area within
the leasehold. Exact map of the lease area, and the 'no mining zone shall be drawn
to scale, showing the DGPS coordinates of: allcorner ponts, and the location of the
bridge, embankment, extraction rout~,~: other structures and such map has to be
submitted to SElAA by the project proponent through the Tahasildar within three
month of the 'date of issue of the EC. The quantum of sand allowed to be extracted
will be worked out on the basis of the actual working area.

6. The lease area and the actual working area shall be demarcated on t he ground by
erecting durable masonry I concrete pillars by the project proponent,

7. The project proponent shaJI take prior statutory and regulatory c1earance as
required from the concerned authorities in respect of the project, before carrying out
operation.

8. Mining is not permissible within the water channel or stream flow area. No stream
shall be diverted for the purpose of mining and no natural water course shall be
obstructed. The mining or any ancillary activity shall not in any way disturb the
flow pattern of the river water during the non monsoon period. 'I ncre shall be no
sand mining in the river during the rainy season or when there is no",v of water in
the river.

9. Sand mining operations shall not affect the existing sources for irrigation/drinking
water / industrial purpose,

10. The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

Lessee
~ .'\/v

Competent.Auth~y q
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11. No transportation of the minerals shall ordinarily be ali~wed on ~n.y road p~s~ing
through village/habitations/forest land without pnor explicit perrmssion.
Transportation of minerals existing rural road can be allowed only by the concerned
Govt. Department/ Gram 'Panchayat and only after required strengthening such that
the carrying capacity of road is increased to handle the sand truck traffic. The
project proponent shall bear the cost towards the widening and strengthening of
existing public roads in case the same is proposed to be used for the project. No
movement on any road is allowed on existing village road network without
appropriately increasing the carrying capacity of such roads. Project proponent shall
ensure that the road may not be damaged due to transportation of the mineral and
transport of minerals will be as per IRC Guidelines with respect to complying with
traffic congestion and traffic density. Plying of sand extraction trucks may be
allowed on road path ways passing close to school, temples, hospitals and such
other public places only with prior written permission of competent authority.

12. Vehicles hired for transportation of sand from the site should be in good condition
and should have pollution check certificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak hours.

13. The vehicles shall not be overloaded and shall be covered with Tnrpautin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as
Dart of the lease conditions on the basis of quantum of sand transported, and
utilize proceeds of the levy for proper maintenance of the extraction paths and roads
to prevent their degradation on account of plying of sand trucks.

14. Project proponent shall take all precautionary measures against causing damages to
flora and fauna of the locality. The PP shall plant and nurse to ful establishment a
minimum of 100 numbers of saplings of native tree species along approach road,
river banks and in community areas in consultation with the Gram Panchayat.

15. Water spray should be made on the road extraction paths to control dust emission
during transportation of sand.

16. The Project proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

17. Environmental Management Plan (EMP) shall be Compliance wit l; implemented by
PP to ensure the environmental conditions specified above. The earmarked for year
wise funds environmental protection measures shall be kept in separate account
and shall be spent according to the plan proposed. Year wise implementation of
EMP progress of shall be reported to the SElAA, Odisha and OSPCB along with the
compliance report. .

18. The proponent shall take impact necessary measures to ensure that there is no
adverse of the mining operations on the human habitation if any, existing nearby.

19. It shall be mandatory [or the project management to subrnu quarterly compliance
reports on the status of implementation of the above stipulated environmental
safeguards to the SElAA, Odisha/SPCB Odisha / Regional Office O! r.ie MoEI' & CC
Bhubaneswar, in hard and soft copies on 1st day. of January, Apnl, July, October
each calendar. year, failing which EC is liable to be revoked.

20. At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

21. The conditions stipulated in the environmental clearance will be closely monitored
on the ground by the lease granting authority, i.e Tahasildar, who shall'ensure that
the project proponent submits quarterly compliance reports.

22. The concerned Regional Office of the MoEF & CCI SPCB Odisha shall periodically
monitors compliance of the stipulated conditions as applicable for the project. The
project authority should extend full cooperation to the MoEF & CC officers/ SPCB
Offices by furnishing the requisite datal information/ monitoring reports.

23. A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat/ Panchayat Samiti / Zilla Parisad Z Municipal Corporation / Urban Local
body as the case may be.

,"
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24. Project proponent shall obtain Consent 0 Operate from the OSPCB and effectively

implement all the conditions stipulated therein. The mining activity shall not
commence prior to obtaining Consent to Establish/ Consent to Operate from the
State Pollution Control Board.

25. The SElAA, Odisha may revoke or suspend this EC, if implementation of any of the
above conditions is not satisfactory. The SElAA, Odisha reserves the right to alter /
modify the above conditions or stipulate any further condition in the interest of
environment protection .. ,

26. The project Proponent (lease holder) shall inform the SElAA of any change in
ownership of the mining lease. In case, there is any change in ownership or mining
lease is transferred, then mining operation can be carried out only after transfer of
EC as per proyisions of the para 11 of EIA Notification, 2006, as amended from time
to time.

27. Concealing any fractural information or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides attracting penal provisions in
Environment (Protection) Act, 1986.

28. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act,1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter.

29. This Environmental Clearance (EC) is subject to orders/ judgment of IIon'ble
Supreme Court of India.Tlori'ble High Court, Hon'ble NGT and other Court of Law,
Common Cause Conditions as may be applicable.

30. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred within a period of 30 days as prescribed under section 16 of
National Green Tribunal Act, 2010.

Signed by
. . '. .'

For and on behalf of the Governor of Odisha in the presence of

1. .~)---~_JJ~/) ~ CD )""\ ) )-¥.. -A-
f,

2. P~\0061'(~{ )'V\!?JULC I .JRA
Lessee in th.6 presence of

y~.J<..e....\C"'- ~\ '.

S{-~.::t~J 'W,v -r-·~.

g~) A J'e- (~~P'->')

Ib~d ky J.e\.vtJCQ .~~.
Yj r: . ) I

~8~--
Sanjaya Kumar Pildr1Y

(Advocate)
En. No-0185/2018
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E-mail: rospcb.berhampur@osp

Website: www.ospc

REGIONAL OFFICE OF THE
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE GOVERNMENT OF ODISHA]
2nd Floor, New Division Office, lOCO, Berhampur Division,

Industrial Estate, Berhampur,Dist- Ganjam - 760008, Odisha, India
By REGD.POST

Date '.OBI ~ql()1J22-r t
N0.____:;u,=___;s:=';j,~_.1CTE-1857/2022

OFFICE MEMORANDUM
In consideration of the online application no:4377715for obtaining Consent to Establish

of MIs. Sundarada Bira Chaitanyapur River Sand Bed, the State Pollution Control Board is
pleased to convey its Consent to Establish under Section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
forMining of Sand-7,OOO M3/Annum(Maximum)over Plot No.1059, Khata No.223 over an
area of 12.355 Acres/5.0Hectares, at-Sundarada Bira Chaitanyapur under Tahasil-Chikiti
in the district of Ganjam with following conditions.

GENERAL CONDITIONS:

1. This Consent to Establish is valid for product, method of mining and capacity
mentioned in the application form. This order is valid for five years, which
means the proponent shall commence mining activities for the proposal within a
period of five years from the date of issue of this Consent to Establish order. If
the proponent fails to commence mining activities for the proposal within five
years then a renewal of this Consent to Establish shall be sought by the
proponent.

2. The mine shall apply for grant of Consent to .Operate under section 25/26 of Water
(Prevention and Control of Pollution) Act, 1974 & Air (Prevention and Control of
Pollution) Act, 1981 at least 3 (three) months before the commencement of production
and obtain Consent to Operate from this Board .

. 3. This Consent to Establish is subject to statutory and other clearances from Govt.
of Odisha and lor Govt. of India, as and when applicable.

SPECIAL CONDITIONS:

A. GENERAL:

1. This Consent to Establish granted under Section 25 of Water (Prevention & control of
Pollution) Act, 1974 and Section -21 of Air (Prevention and control of Pollution) Act 1981
subject to the mining plan approved by Deputy Directorof Geology, the Joint Director of
Geology, South Zone, Berhampurand Environmental Clearance obtained from SEIAA
vide letter nO.5227/SEIAA dtd.19.08.2022& EC Identification No. EC22B0010R124364
dtd.30.07.2022.

2. The mine shall comply to the provisions of Environmental Protection Act, 1986 and the
rules made there under with their amendments from time to time such as the Hazardous
and Other Wastes (Management &Transboundary Movement) Rules, 2016 as amended
from time to time, Hazardous Chemical Rules, IManufacture, Storage and Import of
Hazardous Chemical Rules, 1989 etc. and amendments there under. The industry shall
also comply to the provisions of Public Liability Insurance Act, 1991, if applicable.

3. Greenbelt shall be developed as per approved Mining Plan&valid Environmental
Clearance.

1
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4. The Project Proponent should carry out River bed sand mining manually by engaging .,
local laborers in force to check over exploitation of sand at the source. .

5. There shall be a 'no working zone' to protect the embankment on both sides, road (~~fail
bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or drinking
water project, or any cross drainage structure. 10% of the width of river shall be left
intact along the embankments on both sides as 'no mining zone'. Further, no mining
shall be allowed within 200 m of any existing structures dam, weir, water intake structure
of irrigation or drinking water project, or any cross drainage structure. In case of River
Bridge, this no mining zone shall extend upto a minimum stretch of 200 meters from the
bridge and it may extend upto 500 meters in sensitive locations.

6. The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

7. No mining activity shall be carried out in the vicinity of natural/manmade archaeological
sites.

8. The mine shall adopt adequate safety measures inside the mine / quarry premises
including fire safety and obtain necessary permission from the competent authorities.

g. No mining activity shall be carried out in the vicinity of natural/manmade archaeological
sites.

10. The proponent shall take necessary measures to ensure no adverse impact caused due
to mining activities on the human habitations existing nearby.

11. The Board may impose further conditions or modify the conditions as stipulated
in this order during installation and I or at the time of obtaining consent to operate
and may revoke this order in case the stipulated conditions are not implemented
and I or information are found to have been suppressed I wrongly furnished in the
application form.

12. Mining of sand from the quarry shall be as per approved mining plan and valid
Environmental Clearance.The production shall be restricted to lowest approved
quantity among EC & Mining Plan.

B. WATER POLLUTION:

1. The mining shall not affect the existing sources of irrigation or drinking water.
2. Surface runoff shall be allowed to flow through garland drains and the accumulated

water in the garland drains shall be passed through settling ponds to allow the silt to be
settled before final discharge to surrounding environment.

3. Mining is not permissible within the water channel or stream flow area. No stream shall
be diverted for the purpose of mining and no natural water course shall be obstructed.
The mining or any ancillary activity shall not in any way disturb the flow pattern of the
river water during the non monsoon period. There shall be no sand mining in the river
during the rainy season or when there is flow of water in the river.

4. Domestic waste water shall be discharged to soak pit via septic tank constructed as per
BIS specification.

C. AIR POLLUTION:
1. The mine shall maintain ambient air quality in order to meet the prescribed standard as

per National Ambient Air Quality Standard prescribed in the Environment (Protection)
Rules, 1986 and amended thereof.

2. Loading and unloading activities including all transfer points should have efficient dust
control system arrangements. These should be properly maintained and operated.

2
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~ D. SOLID & HAZARDOUS WASTE:

. 1. The OB if any, shall be properly stacked in the earmarked area as per the approved
mining plan and it should not cause any environmental problems

2. Mineral rejects if any, shall be disposed off as per approved mining plan in proper
manner without causing any environmental pollution.

To,
Sri Santosh Kumar 8ehera, Lessee
MIs. Sundarada Bira Chaitanyapur River Sand Bed
At: Near Gramyadevi Mandir, Balajipentho Street,
PO- Berhampur, P.S.- Berhampur Sadar,
Dist: Ganjam- 760002(Odisha)

Memo No. / Date ,/

Copy forwarded to:
1. The Member Secretary SPC Board, Odisha, Bhubaneswar
2. The Collector & District Magistrate, Ganjam, Chatrapur
3. The D.F.O., Berhampur
4. The Tahasildar, Chikiti, Ganjam.
5. Copy to Guard File.

REGIONAL OFFICER

3
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E-mail: rospcb.berhampur@osp

Website: www.ospc

REGIONAL OFFICE OF THE
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST,ENVIRONMENT& CLIMATE CHANGE GOVERNMENT OF ODISHA]
2nd Floor, New Division Office, lOCO, Berhampur Division, Industrial Estate, Berhampur,

Dist- Ganjam - 760008, Odisha, India

CONSENT ORDER
By Regd.Post

Date "03JOt1'Ial}22...
I l

No. 'J.ij {5g I CTO-2298/2022

CONSENT ORDER NO. 1·4b'l 12022-23

Sub: Consent to operate U/S 25/26 of Water (PCP) Act, 1974 and U/S 21 of Air
(PCP) Act, 1981

Ref: Your online Consent to Operate application 10 No:4377735

Consent to Operate is hereby granted under section 25/26 of Water(Prevention & Control

of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act,

1981 and rules framed thereunder to:

Name of the Mine: Mis Sundarada Bira Chaitanyapur River Sand Bed of Sri santosh
Kumar Behera, over Plot No. 1059and Khata No.223 of (Minor Mineral) Mine lease
area of 12.355 Acres/5.0Hectares, At-Sundarada Bira Chaitanyapur, Tahasil-Chikiti,
Dist- Ganjam.

Name of the Occupier &Designation: -Sri Santosh Kumar Behera, Lessee

Address-At- Near Gramyadevi Mandir, Balajipentho Street, PO- Berhampur, P.S.-
Berhampur Sadar, Dist- Ganjam(Odisha)

This consent order is valid for the period up to 30.11.2023.

This consent order is valid for the product quantity, specified outlets, discharge quality

and quality, specified chimney/stack, 'emission quantity and quantity of emissions as

specified below. This consent is granted subjected to the general and special conditions

stipulated therein.

A. Details of Products Manufactured:

SI,No. Product Quantity

1 Miningof Sand Maximum: 7,OOOcu. meters

B. Discharge permitted through the following outlet subject to the standard

Outlet Description of Point of Quantity of Prescribed standard in mg/I
no outlet discharge discharge KLD except pH

or KLlhr. pH TSS BOD COD

1 Domestic waste Soak pit via ' -- - - - -
water septic tank,
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C. Emission permitted through the following stack subject to the prescribed
standard

Chimney Description of Stack Quantity of Prescribed Standard in
Stack No Stack height (m) emission rnq/Nrrr'

'. PM S02 NOx H2S
- - - - - - - -

D. Disposal of solid waste permitted in the following manner

SI. Type of Quantity Quantity to Quantity to Quantity Description
No solid waste generated be reused be reused disposed of disposal

(TPD) on site off site off (TPD) site
(TPD) (TPD)

1 Over As per the - - - As per
burden/ Top' approved approved
soil mining plan mining plan

E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board in consideration of the particulars given in the application.
Any change or alternation or deviation made in actual practice from the particulars furnished
in the application will also be the ground liable for review/variation/revocation of the consent
order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and
section 21 of Air (Prevention & ControI of Pollution) Act, 1981 and to make such variations
as deemed fit for the purpose of the Acts.

2. The mine/industry would immediately submit revised application for consent to operate to
this Board in the event of any change in the quantity and quality of raw material/and
products? manufacturing process or quantity /quality of the effluent rate of emission / air
pollution control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of discharge
or temperature or the route of discharge without the previous written permission of the
Board.

4. The application shall comply with and carry out the directives/orders issued by the Board in
this consent order and at all subsequent times without any negligence on his part. . In case
of non-compliance of any order/directives issued at any time and/or violation of the terms
and conditions of this consent order, the applicant shall be liable for legal action as per the
provisions of the Law/Act.

5. The applicant shall make an application for grant of fresh consent at' least 90 days before the
date of expiry of this consent order.

6. The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or any
invasion of personal rights, nor any infringement of Central, State laws or regulation.

7. This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

8. The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

9. An inspection book shall be opened and made available to Board's Officers during the visit
,,- "'-- ~--,,--.
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10. The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
pollution control system / stack monitoring system any other particulars as may be pertinent
to preventing and controlling pollution of Water / Air.

11. Meters must be affixed at the entrance of the water supply connection so that such meters
are easily accessible for inspection and maintenance and for other purposes of the Act
provided that the place where it is affixed shall in no case be at a point before which water
has been taped by the consumer for utilization for any purposes whatsoever.

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process

13. The applicant shall display suitable caution board at the place where the effluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharged is not fit for the
domestic use/bathing.

14. Storm water shall not be allowed to mix with the trade and/or domestic effluent on the

- ,.
upstream of the terminal manholes where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and the
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall
be admitted into the effluent collection system only and shall not be allowed to find their
way in storm drains or open areas. :

16. The applicant shall at all times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the
required nutrients for effective digestion. Lagoons should be constructed with sides and
bottom made impervious.

18. The utilization of treated effluent on factory's own land, if any, should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directly or by overflow.

19. The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide port holes for sampling the emissions and access platform
for carrying out stack sampling and provide electrical outlet points and other
arrangements for chimneys/stacks and other sources of emissions so as to collect
samples of emission by the Board or the applicant at any time in accordance with the

15.
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24. The applicant shall provide all facilities and render required assistance to the Board staff for
collection of samples / stack monitoring / inspection.

25.The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material. or
manufacturing process resulting in any change in quality and/or quantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27. The liquid effluent arising out of the operation of the air pollution control equipment shall be
treated in the manner and to ion of standards prescribed by the Board in accordance with
the provisions of Water (Prevention and Control of Pollution) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises,'
30. In case of such episodal discharge/emissions the industry shall take immediate action to

bring down the emission within the limits prescribed by the Board in conditions/stop the
operation of the plant. Report of such accidental discharge /emission shall be brought to the
notice of the Board within 24 hours of occurrence. .

31. The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air
pollution control equipments, location, inspection chambers, sampling port holes shall be
made easily accessible at all times.

32. Any upset condition in any of the plant/plants of the factory which is likely to resultin
increased effluent discharge/emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

33. The industry has to ensure that minimum three varieties of trees are planted at the density of
not less than 100 trees per acre. The trees may be planted along boundaries of the
industries or industrial premises. This plantation is stipulated over and above the bulk
plantation of trees in that area.

34. The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air .pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board, so as no
to cause fugitive emission, dust problems through leaching etc., of any kind.

35. All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away
with storm run-off. .

ii) Controlled incineration, wherever possible in case of combustible organic material.
iii) Composting, in .case of bio-degradable material.

36. Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and
buried in protected areas after obtaining approval of this Board in writing. The
detoxication or sealing and burying shall be carried out in the presence of Board's
authorized persons only. Letter of authorization shall be obtained for handling and
disposal of hazardous wastes.

37. If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an

.opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

38. The applicant, his/heirs/legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent.

39. The Board reserves the right to review, impose additional conditions or condition, revoke
_l- .... 1... __ ...... _ ,, ...J .... : .. ! .& .. L..: .&.
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.~~'11"------------------------------------~----~~~~-40 Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

41. The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21 A of Air
(Prevention & Control of Pollution) Act, 1981.

42. In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
If they fail to pay the amount within the period stipulated by the Board the consent order
will be revoked without prior notice.

43. The Board reserves the right to revoke/refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify/
stipulate additional conditions as deemed appropriate.

F. SPECIALCONDITIONS

A. GENERAL:

Page-5
CONSENT ORDER

1. The mine shall abide by the stipulated conditions of environmental clearance
obtained from the State Environmental Impact Assessment Authority (SEIAA),
Odisha, Bhubaneswar vide letter No. 5227/SEIAA dtd. 19.08.2022 & EC
Identification No. EC22B0010R124364dtd. 30.07.2022.

2. Mining of sand from the sand quarry shall be as per approved mining plan and
valid Environmental Clearance.The production shall be restricted to lowest
approved quantity among EC & Mining Plan.

3. The Project proponent shall carry out 'a study of the annual replenishment rate of
sand as per conditions stipulated in the EC and submit the same before 30.11.2023.

4. Mining operation is subject to availability of all other statutory clearances required under
relevant Acts/Rules and fulfillment of required procedural formalities.

5. The mine shall maintain the ambient noise standards as prescribed in the Noise Pollution
(Regulation and Control) Rules, 2000 and amendment made there under.

6. The mine shall obtain necessary permission from the central Ground Water Authority for
consumption of ground water for industrial use if applicable.

7. The mine shall adopt adequate safety measures inside the mine I quarry premises
including fire safety and obtain necessary permission from the competent authorities.

8. No mining activity shall be carried out in the vicinity of natural/manmade archaeological
sites.

9. The annual production shall not exceed the consented quantity. Copy of the annual return
(Annual return submitted to DGMIIBM) shall be submitted every year to the Board.
Environmental statement report shall also be submitted every year to the Board in
prescribed format.

10. Mining operation is subject to availability of all other statutory clearances required under
relevant Acts/Rules and fulfillment of required procedural formalities.

11. Any change in mining technology/scope of working shall not be made without prior
approval of the SEIAA

12. Any change in the calendar plan including excavation, quantum of mineral and waste
shall not be made. '.

13. Greenbelt shall be developed as per approved Mining Plan&valid Environmental
Clearance.

14. .The Project Proponent should carry out River bed sand mining manually by engaging
local laborers in force to check over exploitation of sand at the source.
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15. There shall be a 'no working zone' to protect the embankment on both sides, road or rail
bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or drinking water
project, or any cross drainage structure. 10% of the width of river shall be left intact along
the embankments on both sides as 'no mining zone'. Further, no mining shall be allowed
within 200 m of any existing structures dam, weir, water intake structure of irrigation or
drinking water project, or any cross drainage structure. In case of River Bridge, this no
mining zone shall extend upto a minimum stretch of 200 meters from the bridge and it
may extend upto 500 meters in sensitive locations.

16. The natural sand dunes, if any, near or surrounding the lease area shall not be disturbed..
17. The proponent shall take necessary measures to ensure no adverse impact caused due

to mining activities on the human habitations existing nearby.
18. The unit shall pay differential fees if any as per the Odisha Gazette Notification dtd.

16.07.2012 of Forest and Environment Department, Government of Odisha
19. The Board may impose further conditions or modify the conditions as stipulated in this

order during installation and may revoke this order in case the stipulated conditions are
not implemented and / or information are found to have been suppressed / wrongly
furnished in the application form.

20. If any public compliant is found' and would be verified and if it has adverse impact on
nearby villagers then consent to operate would be revoked and legal action would be
undertaken.

21. The following measures are to be implemented to reduce noise pollution.
i. . Regular maintenance of vehicles and other equipment.
ii. Limiting time of exposure of workers to excessive noise.
iii. The workers employed shall be provided with protection equipment and

earmuffs etc.
iv. Speed of trucks entering or leaving the mine is to be limit to moderate

speed of 25KMPH to prevent undue noise from empty trucks
B. WATER POLLUTION:

1. .The mining shall not affect the existing sources of irrigation or drinking water.
2. Surface runoff shall be allowed to flow through garland drains and the accumulated water

in the garland drains shall be passed through settling ponds to allow the silt to be settled
before final discharge to surrounding environment.

3. Mining is not permissible within the water channel or stream flow area. No stream shall
be diverted for the purpose of mining and no natural water course shall be obstructed.
The mining or any ancillary activity shall not in any way disturb the flow pattern of the
river water during the non monsoon period. There shall be no sand mining in the river
during the rainy' season or when there is flow of water in the river.

4. Domestic waste water shall be discharged to soak pit via septic tank constructed as per
BIS specification.

C. AIR POLLUTION:

1. The unit shall maintain ambient air quality in order to meet the prescribed standard as per
National Ambient Air Quality Standard prescribed in the Environment (Protection) Rules,
1986 and amended thereof ..

2. Water sprinkling shall be done on internal transport roads and working area to suppress
fugitive dusts generated.

3. Loading and unloading activities including all transfer points should have efficient dust
control system arrangements. These should be properly maintained and operated.
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4. The following measures are to be- further implemented to reduce air pollution during

transportation of mineral.
a) Road shall be graded to mitigate the dust emission.
b. Overloading of tippers and consequent spillage on the road shall be avoided.

The trucks shall be covered with tarpaulin.
c. Vehicles to be used for transportation should have valid PVC.

D. SOLID & HAZARDOUS WASTE:
1. Topsoil if any, shall be stacked properly with proper slope with adequate measures and

should be used for plantation purposes.
2. The 08 if any, shall be properly stacked in the earmarked area as per the approved

mining plan and it should not cause any environmental problems
3. Mineral rejects if any, shall be disposed off as per approved mining plan in proper

manner without causing any environmental pollution.
4. Waste, oils, used oils generated from the EM machines, mining operations, if any shall

be disposed as per the Hazardous and other Wastes (Management and Trans-boundary
Movement) Rules, 2016. .

The occupier must comply with the conditions stipulated in section A, S, C, D,E and F to
keep this consent order valid.

To,
Sri Santosh Kumar Behera, Lessee
MIs. Sundarada Bira Chaitanyapur River Sand Bed,
At-Near Gramyadevi Mandir, Balajipentho Street,
PO- Berhampur, P.S.- Berhampur Sadar,
Dist: Ganjam- 760002 (Odisha)

Memo No.

Copy forwarded to:

1. The Member Secretary, S.P.C. Board, Odisha, Bhubaneswar
2. The Collector & District Magistrate, Ganjam, Chatrapur
3. The D.F.0,8erhampur
4. The Mining Officer, Ganjam Circle, Ganjam
5. The Tahasildar, Chikiti, Ganjam.
6. Copy to Guard file/ Consent to Operate register
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EFFLUENTQUALITYSTANDARDS

SLNo Parameters Standards

Inland surface Public Land for Marine Costal Areas
sewers irrigation -

(a) (b) (c) (d)

1. Colour&odour Colourless/Od --- See 6 of See 6 of Annex-1
ourless as far Annex-1
as practicable

2. Suspended Solids 100 600 200 , For process
(mg/I) wastewater - 100

b. For cooling water
effluent 10% above
total suspended
matter of influent.

3. Particular size of SS Shall pass 850 -.--- -.----

5. pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0

6. Temperature Shall not ------- ----- Shall-aotexceed 5°C
exceed 5~C above the receivinq
above th'e water temperature
receiving water
temperature

7. Oil & Grease mg/I 10 20 10 ~O
max.

8. Total residual chlorine 1.0 -- ---- " 1.0

9. Ammoniacal nitrogen 50 50 --.- 50
, (as N) mg/I max.

10. Total Kjeldahl nitrogen 100 -- ---- 100
(as NH3) mg/1 max.

11. Free ammonia (as 5.0 ---- ---.- 5.0
NH3) mg/1 max.

12. Biochemical Oxygen 30 350 100 100
Demand (5 days at
(20°C) mg/1 max.

13. Chemical Oxygen 250 --- ---- 250
Demand, mg/1 max.

14. Arsenic (as As) mg/1 0.2 0.2 0.2 0.2
max.

15. Mercury (as Hg) mg/1 0.01 0.01 -.-.- , 0.001
max.

16. Lead (as Pb) mg/1 01. 1.0 -.-- 2.0
max.

\
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~~ ---------------------------------------------------------------~'"17. Cadmium (as Cd) 2.0 1.0 ----.- 2.0

mgt1 max.

18. Hexavalent Chromium 0.1 2.0 -.-.----- 1.0
(as Cr + 6) mg/J max.

19. Total Chromium (as 2.0 2.0 ------ 2.0
Cr) mgtl max.

20. Copper (as Cu) mg/l 3.0 3,0 -------- 3.0
max. -

21. Zinc (as Zn) mgtl max. 5.0 15 --------.- 15

22. Selenium (as Sc) mg/J 0.05 0.05 -------- 0.05
max.

23. Nickel (as Nil) mg/l 3.0 3.0 ------- : 5.0
max.

24. Cyanide (as CN) mg/I 0.2 2.0 0.2 0.02 ;'

max.

25. Fluoride ( as F) mg/I 2.0 15 ------- 15
max.

26. Dissolved Phosphates 5.0 ------ ------ ----
(as P) mg/I max.

27. Sulphide (as S) mg/I 2.0 . -------- --.------- 5.0
max.

28. Phenolic compounds 1.0 5.0 --------- 5.0
as (CsHsOH) mg/I
max.

29. Radioactive materials
a. Alpha emitter 107 107 108 107

micro curie/mi. '.
b. Beta emitter 106 106 107 106

micro curie/rnl.

30. Bio-assay test 90% survival of 90% 90% 90% survival of fish after
fish after 96 survival of survival of 96 hours in 100%

hours in 190% fish after fish after effluent
effluent 96 hours in 96 hours in

100% 100%
effluent effluent

31 Manganese (as Mn) 2 mg/l 2 mg/I ---_ ... _--- 2 mg/l

32. Iron (Fe) 3 mg/I 3 mg/I ----.- 3 mg/l

33. Vanadium (as V) 0.2 mg/I 0.2 mg/J -.------- 0.2 mg/J

34. Nitrate Nitrogen 10 mg/I --.--- ----- 20 mg/I
"
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NATIONAL AMBIENT AIR QUALITY STANDARDS
ANNEXURE-II

SI. Pollutants Time Concentrate of Ambient Air
No. Weighed Industrial Ecologically Methods of MeasurementAverage Residential, Sensitive

Rural and Area (notified
other Area by Central

Government)
(1) (2) (3) (4) (5) (6)
1. Sulphur Dioxide Annual * 50 20 -Improved west and Gaeke

(S02), 1l9/m3 24 Hours ** 80 80 - Ultraviolet fluorescence

2. Nitrogen Dioxide Annual * 40 30 - Modified Jacob &Hochheiser
(N02), 1l9/m3 ( Na-Arsenite)

24 Hours ** 80 80 - Chemiluminescence
3. Particulate Matter Annual * 60 60 -Gravimetric

(size less than 1Ollm) -TOEM
or PM10llg/m3 24 Hours ** 100 100 - Beta Attenuation

4. Particulate Matter Annual * 40 40 -Gravimetric
(size less than -TOEM
2.5Ilm) or PM2.5~g/m3 24 Hours ** 60 60 - Beta Attenuation

5. Ozone (03) 1l9/m3 8 Hours ** 100 100 - UV Photometric
- Chemiluminescence

1 Hours ** 180. 180 - Chemical Method
6. Lead (Pb) J,lg/m3 Annual * 0.50 0.50 -AASIICP method after sampling

on EMP 2000 or equivalent filter
24 Hours ** 1.0 1.0 paper.

- ED-XRF using Teflon filter
7. Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red

(CO) mg/m3 1 Hours ** 04 04 (NDIR)
Spectroscopy

8. Ammonia (NH3) Annual* 100 100 -Cherniluminescence

1l9/m3 24 Hours** 400 400 - Indophenol Blue Method

9. . Benzene (C6H6) Annul * 05 05 -Gas Chromatography based
J,lg/m3. continuous analyzer

- Adsorption and Desorption
followed by G.C analysis

10. Benzo (a) Pyrene Annual* 01 01 -Solvent extraction followed by
(BaP)-Particulate HPLC/GC analysis
phase only, ng/m3

11. Arsenic (As), ng/m3 Annual* 06 06 -AAS/lCP method after sampling
on EPM 2000 or equivalent filter
paper

12. Nickel (Ni),ng/m3 Annual* 20 20 -AASIICP method after sampling
on EPM 2000 or equivalent filter
paper

** Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken
twice a week 24 hourly at uniform intervals.
24. hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with
98% of the time in a year, 2% of the time, they may exceed the limits but not on two

**
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